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COUNCIL OF STATE.
Friday, 25th March, 1927.

‘ The Council met in the Council Chamber of the Council House at 
Eleven of the Clock, the Honourable the President in the Chair.

DATE FOR THE CONSIDERATION OF THE INDIAN FINANCE
BILL, 1927.

T h e  H o n o u r a b l e  t h e  PRESIDENT: It was decided here yesterday 
morning that the consideration of the Indian Finance Bill, 1927, should 
be taken up in this House to-morrow morning on the motion of the 
Honourable Mr. Brayne. For various reasons into which I do not think 
I need enter in detail but which the House will understand, it is eminently 
desirable, if not essential, that the consideration of the Finance Bill should 
be concluded to-morrow. I have received various notices of amendment, 
and I have to visualise the possibility of an amendment being made in 
this House in the Finance Bill. In that event, Honourable Members are 
aware that the Bill will have to go to another place, and it is possible 
that it may have to come back to this House. I am loath to suggest 
any course which might cause inconvenience to Honourable Members, but 
I am inclined to direct that the sitting of the House to-morrow should 
be at 10 a .m . instead of at the usual hour of 11 a .m ., and unless there is 
any strong objection to that proposal, I propose to direct accordingly.

T h e  H o n o u r a b l e  K h a n  B a h a d u r  S i r  M U H A M M A D  H A B I B U L L A H ,  
S a h ib  B a h a d u r  ( E d u c a t i o n ,  H e a l t h  a n d  L a n d s  M e m b e r )  j I n  v ie w  o f  w h a t  
y o u  sa id , S ir . I  t h in k  i t  is  e m in e n t ly  d e s ir a b le  t h a t  w e  s h o u ld  m a k e  
every e f fo r t  t o  o o m p le t e  t h e  d is c u s s io n  o f  t h e  I n d ia n  F in a n c e  B i l l  b e f o r e  
t o -m o r r o w  a f t e r n o o n ,  a n d  I  c a n  s e e  n o  o t h e r  a lt e r n a t iv e  e x c e p t  t o  a g r e e  
t o  th e  p r o p o s a l  w h ic h  y o u  h a v e  ju s t  m a d e ,  a n d  w e  m u s t  s i t  at 10 O 'c l o c k .

T h e  H o n o u r a ble  S ir  MANECKJI DADABHOY (Central Provinces: 
Nominated Non-Official): Sir, I entirely endorse your view as well as the 
view of the Honourable the Leader of the House, and we shall have no 
objection to sit at 10 O'clock. #

T h e  H on o u r a ble  Mr. V. RAMADAS PANTULU (Madras: Non- 
Muhammadan) : I agree, Sir.

T h e  H o n o u r a b l e  C o l o n e l  N a w a b  S ir  UMAR H A Y A T  K H A N  (Punjab: 
Nominated Non-Official): I also agree, Sir.

T h e  H o n o u rable  t h e  P R E S I D E N T :  I  propose then to take tBat 
course.

, CURRENCY BILL.
T h e  H o N o tflU B iB 'T H E  PRESIDENT: The Council will now resume the 

discussion on thte Currency Bill. Yesterday the motion that clause 4 stand 
part of the Bill was carried and at this stage of the Bill, at all events,

. ( 743 ) A
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[The President.]
that disposes finally of the question of the ratio. I hope Honourable 
Members will bear that in mind when discussing the other clauses of the 
Bill. I think it will be most convenient now to take up those amendments 
which propose a gold coin, a sovereign or a gold mohur. There are two 
amendments on the paper proposing to insert a new clause aftpr 
^ lau aelo fth e  Bill. : They are amendments Nos. 2 and 3 on the paper. 
In certain respects, in view of the decision of the House yesterday, these 
amendments, as they stand, are inapplicable. They will have to be 
amended so as to give effect to the decision of the House that the ratjo 
â K*uld be la. 6d. I would therefore ask Honourable Members in whose 
names they stand to make thope amendments without further permission 
from the Chair in moving their amendments. I propose to call the Hon  ̂
curable Seth rGovind Das first and thereafter, call th& Honourable Mr. 
Chari to move; ̂ p. 3, the discussion on both the amendments will then 
proceed together, and at the end of the discussion I shall put both the 
amendments in turn.

* T h e  H o n o u r a ble  S e t h  GOVIND DAS (Central Provinces: General): 
Sir, I rise to move the amendment which stands in my name with the 
change that you have suggested. My amendment reads thus:

44 After clause 1 of the Bill insert the following as clanse 2 and re-number the 
subsequent clauses accordingly: . '

* (a) The Governor General in Council shall from the let day of August 1927 
establish a gold mint in Bombay or Calcutta, where gold coin shall be 
minted^ containing a quantity of gold* equal to that in the British sovereign 
and of the same weight and fineness. Such a  coin shall he called a gold' 
mohur. ^

(b) Any person who dfters to the Governor General in Council at the office of 
the Master of the Mint at Bombay or Calcutta Rs. 13-5-4 shall be entitled 
to receive from the Master of the Mint a gold sovereign or a gold mohur.

(e) Any person 'who offers to the Master of the Mint at Bombay or Calcutta a 
quantity of gold equivalent in weight and fineness to that contained in the 
British sovereiffn shall be entitled to receive in exchange, for this amount 
of gold so tendered, a gold sovereign or a gold mohur

In moving this amendment, Sir, at the very outset I may be permitted 
to say that since the advent of British rule, the people of thiB country 
have been demanding gold currency, and, Sir, this demand comes from 
all classes of the population and it does not come from any particular 
political party. We do not want, Sir, a new thing. Under the Muham­
madan rule the gold Ashrafi was a very popular ooin. Even under the 
Hindu kihgs, Sir, gold coin was in circulation. But after the British 
rule was firmly established, what happened? The position of gold currency 
became very much confused, and the Government did not declare any 
■definite policy in this respect. ■ Between 1899 and 1920, no doubt the 
sovereign did circulate, and the reason was that it was definitely linked 
with the rupee at the rate of 1 to 15. Within this period of 20 years, not 
only were sovereigns imported into this country, but in 1918, 84 lakhs of 
gold mohurs were minted in the Indian Mints. But, Sir, the whole affair fwas a very short-lived one, and not only the coinage.of <goid In India was t*topped but on aocount of the absurd ratio of 2a, the sovereigns which .were th’tin m (9*cul*tlon could not piwulate. i Iltfg, is th* background of 
the .gold currency policy. >
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Now, Sir, what is the reply of Government to this popular demand? 
This demandis being opposed on lour grounds. Firstly, it is pointed out 
th*t there is no genuine demand for the gold currency from the masses 
of this country; seoondly, it is said that there is no need for circulation 
of gold currency internally until there is sufficient gold available for export 
puiposes at the time of adverse kalahoe of trade. Thirdly, it is opposed 
on the plea that even those .countries, where gold currency is in internal 
circulation consider it to ke an. out-of-date and purely a sentimental thing. 
And fourthly, Sir, it is said that if gold is kept in circulation, it disappears 
at the time of emergency and the gold in reserve may not be sufficient to 
meet the purpose. Now, Sir, satisfactory replies to all these objections 
have been given times without number and therefore, as X did in moving 
my first amendment yesterday, I will confine myself to reviewing briefly 
the arguments of both sides. First of all, $ir, I want to give a reply 
very briefly to all these objections. Now, Sir, ii we take the first objec­
tion, we find that it is not genuine. It is true that on account of the 
poverty of the people in ordinary village transactions, in village markets, 
gold coin does not pass from hand to hand; but, Sir, this does not neces­
sarily mean that the people of this country do not want gold currency. 
Gold sovereigns of about 200 crores of riipees taken by the people show 
that if there be an automatic arrangement for obtaining gold coin, it 
will most satisfactorily circulate. So far as the second objection is cpn- 
cemed, Sir, it is true that by this Bill the Government now is accepting 
the obligation to provide sterling for export purposes. Bui the policy 
adopted hitherto has been such, Sir, that the people have no confidence 
in the convertibility of their local currency into gold. After all, Sir, very 
few people do export business and gold is sought to be provided only to 
these people. Now, Sir, this will not be able to establish any confidence 
in the people of this country—I mean the masses—unless the gold cur­
rency is actually in circulation internally. For the third objection, Sir, 
first "of all I would point out that it is wrong to say that the countries 
where gold currency is in circulation think that gold currency is out 6f 
date. But supposing they think so, why do they think so? It is beca.use 
gold currency was in circulation or is in circulation in those countries for 
so many years. Now, Sir, the people of those countries have become con­
fident in the currency policy and the currency system of their Govern­
ments, but here in India, Sir, we find an entirely different thing. Here, 
Sir, unless you circulate gold currency, the people will not become con­
fident. In fact, Sir, they are becoming more and more suspicious. 
Bightly or wrongly, it is the general idea of the people of this country, 
that the policy of the Government is that no gold should fce allowed to 
remain in India. If you put gold currency in circulation, after a feW' 
years they will become confident and then, Sir, the time will come to 
stop the circulation of gold currency internally. But, Sir, it has been the 
policy of the Government from the very beginning to put the cart before 
the horse. Then, Sir, secondly, as I have already said we should' see if the 
oountrieB, where the gold currency is in circulation, do really think that it. is 
an out-of-date thing? Most of the countries of Europe, Sir, were entangled 
in war and their currency system is badly battered. To-day, Sir, they 
have to meet their foreign obligations in gold and when they have.not 
enough gold, even for this purpose, it is but natural Jor them to think of 
stopping'the €i*ttulation of gold burrency internally. But. Sir, if we take 
other countries where such adverse cireumjsft&nces do 
instance,’ AmeiHca, what db vre fliid? ’WeKhijl 'that', even to-Say, gdlr*
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[Seth Govind Da©.] 
currency is in full swing in America. And what is the position in England? 
In England, the Bight Honourable Montagu Norman said in his evidence 
before the Hilton Young Commission, in his reply to question No. 1B690:

“  Well, speaking for myself, I hope the time may arrive both in this country and 
in India when circulation of the gold coin may be resumed. . . .  I like to cherish, 
the hope that it will oome back again (the gold coin) and will be a sign of that 
prosperity which I trust we may reach again . . .  I intend to work for that 
end. *

Even those countries, Sir, where the circulation of gold currency internally 
is being stopped, I am sure that, when a suitable opportunity comes, they 
will again resume the gold currency. Sir, I do not understand why the 
system which is so beneficial, which at least is considered so beneficial for 
England and for America, should not be considered beneficial to the same 
extent for India. A thing, Sir, which is good for those countries must be 
good for India.

T h e  H on o u rable  Mr. A. C. MoWATTEBS (Industries and Labour 
Secretary): Might I ask the Honourable Member how much gold circulates 
in the United States?

* T h e  H o n o u rable  S e t h  GOVIND DAS: Well, Sir, I have not those 
figures at hand but I shall be able to supply them later to the Honourable 
Momber if he wants them. Then, Sir, regarding the fourth objection, let 
me point out that, if this risk exists, I mean the risk of the gold in circula­
tion disappearing in adverse circumstances, then thi$ risk is common to aH 
countries. When this risk could not come in the way of England in circu­
lating gold currency internally, I do not understand why should this risk 
be trotted out before us.

In this way, Sir, after giving a reply to these four objections which the 
Government always put before us when we place our demand before them, 
I will point out that, if they really want to create confidence in the minds 
of the people of this country, if they really want them to get rid of their 
big hoards, the only way is to give them gold currency. The gold standard, 
Sir, which has been enforced since 1899 has been worked in Buch a way 
that in place of confidence more and more suspicion has been growing in 
the minds of the people. With the enormous balance of trade in favour 
of India. Sir, gold should have been brought here, but instead of bringing 
gold here, the gold was diverted from here to England and in its place 
token currency was given to us. And now, Sir, when w6 want gold 
currency, this token currency is brought in our way. It is a very strangle 
thing, Sir, that you yourself circulate token currency and when we want 
gold currency, you bring this token currency in our way. Then, Sir, let us 
see if this token currency is really coming in the way of circulation of gold 
currency in India. What did Mr. Benjamin Strong, Governor of the 
Federal Beserve Bank of New York, say in reply to question No. 15B28, in 
page 80S, Vol. V, of the Royal Commission Report? He said:

** In view of the parallel which this experience furnishes, I venture to suggest 
that in formulating any currency plans for India it would appear to be unnecessary to 
eliminate nil or anv considerable part, of any kind of circulating medium now in common 
use. Particularly is this the case if you should decide upon a scheme of banking and 
monetary improvements which are to be developed gradually, as contrasted with an 
endeavour to transform the situation overnight, and to establish some quite different



monetary plan. I believe it would be quite possible to leave the rupee, merely 
adopting the policy o f making no further increase in the amount of coined rupees. 
You will find that, with the development of trade, the growth of population, and the 
,passage of years, additional circulating medium will be needed, and that can take 
the form either of additional notes, or, possibly, even of gold in circulation. But that 
<jan come about gradually involving no special change at any particular moment of time, 
and it would seem to me greatly to facilitate the development of banking agencies 
which will influence the monetary position if you start with what you have.”

This shows very clearly, Sir, that even the token currency which is in  
.circulation in India is not at all, and cannot be said to be, in the way of 
establishing a gold currency here.

Then, Sir, the gold is being diverted from this country, and we want 
a gold currency to stop this. As soon as gold currency is established here 
this diversion of gold will be stopped and that is another rea&on* Sir, why 
we want a gold currency to be established in this country.

Gold which is seen in India to-day is not on account of the Govern­
ment. Let me point out that it is brought into this country in spite of 
the British authorities and no credit can be given to the Government for
this gold whic^ is now being seen in this country.

I know, Sir, that in one day gold currency cannot be established but 
you must begin. It will take, Sir, a few years before you can establish a 
'gold currency. By my amendment I only want the coinage of gold to begin 
and if you begin it to-day or after a few months, then after some years 
you will be able to establish a full-fledged gold currency in this country.

In conclusion, Sir, I will only quote the opinions of two experts in this 
respect and resume my seat. Sir Louis Mallett and Lord Ray, delegates 
to the Imperial Conference of 1891, in their report say: *

“  A common standard of value at least between India and England appears to be 
the only complete and permanent remedy for the inconvenience caused to India by the 
present state of things. The adoption of a silver standard being impossible this theory 
-can only be entertained by the introduction of the Gold Standard in India* The
practical objections to this are of a very serious kind but it is worthy of reimark that
they derive their full force from the interest of England and other foreign countries 
than from that of India itself.'*

With these words, Sir, I commend my amendment to the acceptance 
of the House.

T he  H o n o u r a ble  Mb. P. C. DESIKA CHARI (Burma: General): Sir,
I rise to move the amendment which stands in my name and which is' as 
follows. Sir, with your permission, I would . . . .

T hb  H on o u rable  t h b  PRESIDENT: I told the Honourable Member 
iihat he need not ask for permission. I asked him to <Jo it.

T h e  H o n o u rable  Mr. P. C. DESIKA CHARI: My amendment will 
T u n :

11 That after clause 1 of the Bill the following new clause be inserted and the 
subsequent clauses be renumbered acoordingly :

‘ 2. In the Indian Coinage Act, 1906, after section 3 the following new section 
shall be inserted and the subsequent sections shall be renumbered 
accordingly :

A Odd Coinage.
- * 4. U) The mint shall coin a"gold' Mohur containing 123*27447 grains troy o f gold 

ll-12ths fihfc. •
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{$) Any perton who tenders at any time td the Governor General in Council, 

at the Office of the Master of the Mint or at any Government Treasury 
' or the Imperial Bank or any of its branches or at any other place notified 

in this behalf by the Governor General in Council in the Gazette of India, 
fine gold and pays seignorage to cover minting charges, according to a 
scale to be notified in the Government Gazette, shall be entitled to reoeive 
gold Mohure proportionate to the amount of gold standard, at the rate 
of 113 *0016 grains of fine gold per Mohur.

(S) The gold Mohur shall be a full legal tender in payment or on account, 
provided that the coin {a) has not lost in weight so as to be more than 
*05 per cent, below the standard weight and has not been defaced.

(4) In the making of the gold Mohur, a remedy shall be allowed of an amount 
not exceeding 5,000ths in weight and 2,000ths in fineness :

Prbvided that the above provisions shall not come into operation until such date 
as the Governor General in Council may direct in this behalf :

Provided also that such date shall not be later than 1st March, 1928

Sir, though the amendment is a long one, it will be seen that I am only 
moving for the introduction of a small change in the currency of thiŝ  
country. I am not asking for a full-fledged gold standard and gold currency 
with all the obligations which such a standard and currency implies. Sir,
I am not asking that the G-ovemment should accept the obligation to give 
gold sovereigns and gold mohurs for the rupees tendered. I am not asking 
them to convert at the people's will all the rupees that may be tendered 
to the Government. Sir, it is only a small attempt to introduce the gold; 
currency in some form with the willing co-operation of the people. Sir,
I shall beg the leave of this House to explain as briefly as I can the object 
underlying the proposed amendment. Sir, I only want that the people 
should be allowed to tender gold of the same weij?ht and fineness as the 
gold contained in a sovereign. I am asking that the Government should 
be pleased to utilise the Mint which is available in Bombay to mint that 
gold which is tendered by the people. I want, Sir, in addition that people 
should pay a small cost—such cost as the Government thinks reasonable—* 
to cover the minting charges. This amendment does not impose any obliga­
tion on the Government except the obligation to get bullion converted and 
to pttt a stamp on the gold that is tendered for the cost which will be 
paid for by the people. ' Sir, I want only one other thing, that this kind 
of coins, known as gold mohurs, when so minted should have the character 
of a parallel legal tender to an unlimited extent along with the rupee. Sir,
I would at the outset refer to the objections raised at page 27 of the Majority 
Report of the Currency Commission on this question. They say at the 
bottom of page 26, paragraph 65:

“  The obligation to sell gold bars for all purposes makes it impossible to have any 
gold ooin as legal tender, or to mint gold for the public, unless and until the holding 
of gold in the reserves is big enough to make it possible to accept the obligations 
implied in the introduction of a gold currency, and it is decided that the introduction 
of such a currency is desirable.”  ^

They say that a gold currency is desirable but they are only anxious to 
build up sufficient or adequate reserves before starting a gold currency. 
So far as it goes, so far as they have at heart this object of building up a 
gold reserve, it is quite welcome and it will be acceptable to all classes of' 
people; But the first portion of it thAt the minting of all gold̂  coins for the 
public should be stopped until adequate reserves are fully built up,—I 
say that portion of it cannot stand to reason. I  sBaU reorf further the

1 4 8  coyKfliL 09 Bvnjip. [26th  M ar. 1927,.
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reason which they give for prohibiting all minting' oi gold coins for the 
public under any circumstances till that stage is reached:

*4 Otherwise the gold from the reserves might in certain circumstances (mark ity 
pass into circulation without effecting any contraction in the currency and thus without 
fulfilling the essential purpose of securing the compensatory effect of the exchanges/’

After all, I may say that the currency experts and the esteemed gentlemen 
who subscribe to that view are not infallible. They conveniently forget that 
an amendment of the kind that 1 now propose is quite possible, that it< 
may in certain circumstances give to the people some sort of indirect control: 
over the contraction and expansion of the currency. The flaw in the argu­
ment adopted by the Currency Commission is this, that they conveniently 
ignore that there is a Currency Authority—either the Government or the 
authority that is proposed to be set up—to control the management of the 
currency policy. By the adoption of my amendment what would be the 
effect ? There will be gold presented at the mints and the Government or 
the Currency Authority will have a perfect knowledge of the number of 
coins that are minted. There is the Currency Authority which has got the 
power of contracting or expanding the currency according to the needs
and circumstances of the case. Assuming that gold is drawn out of the
reserves for the purpose of minting, what happens? It will circulate no 
doubt, but then there is the power of the Government or of the controlling 
authority of the currency to effect such contraction of the currency as 
may be considered desirable in the shape of contracting the note
circulation or the rupee circulation. The reason which is given
for prohibiting the minting of gold coins to the public is not founded on 
any satisfactory or reasonable grounds, and I submit to the House that in 
my humble opinion this contraction of the currency when gold passes into 
circulation is not, after all, a reason for prohibiting the coinage of gold in 
the way in which I seek to do it by my amendment.

Coming to the question of contraction and expansion of the currency, 
I would say that in an ideal system of currency there must be provision 
for automatic contraction and expansion of the currency. Now, as it is, 
people” cannot ib any way contribute to the contraction or expansion of 
the currency even in a direct way. Here by adopting. this amendment, afr 
least in some form, in however small a degree, there will be a possibility 
for the people who know best the currency needs of the country to effect 
this contraction of the currency or expansion of it whenever there is a 
real necessity. For this reason, if for npthing else, I urge this amencUnent 
which will place in the hands of the people some power which will have 
some effect in directing the contraction or expansion of the currency whioh 
is very necessary, which is very vital in the interests of India, in the interests 
of any country. It is argued that this contraction or expansion of the 
currenoy should be in the hands of the Government till the Reserves are 
built up. To my mind the Commissioners who wrote the Majority Report 
were obsesBed with the idea that the people should have no sort of conttol 
directly or indirectly. At the back of their mindB I could see that they 
wanted to favour this hoarding habit which has been going on and which 
hafe been considerably encouraged by the c\nfrenĉ r p o licy  that has been 
pursued by the Government during all these years. They are quite willing 
to give gold iot the purpose of hoarding, if the hoarding habit persists, but 
tbfcy are not prepared to give gold otit of the reserves for the very purpose 
ter whioh the reserves are being built up.v I* can quite well see  that 
drfcwing on the retferrvfes the ultimate goai of eistablishing a full-fledged gola
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currency may be said tp be delayed. Really it does not delay the matter 
at all in that way. To the extent to which gold is drawn for the purpose 
of minting and for the purpose of putting it into circulation the quantity 
of the reserves necessary is proportionately reduced. The Currency Com­
missioners say, we keep the door ajar, and, as my Honourable friend Sir 
Maneckji Dadabhoy would put it, we keep the door ajar for the gold 
ourrejiey. But I would say a greater welcome for the gold currency would 
be to begin at once. They seem to say, “ I cannot give you anything when 
you come without proper notice. A day will come when I shall give you a 
sumptuous dinner/' They keep the door open standing at the gateway 
and say, “ The door is open to you to come in at any time, but this is not 
the proper time and you will have to wait your turn. I shall give you a 
very fine dinner one of these days. The door is kept open and you may 
come on that day.”  A guest for whom you say you have got so much 
sympathy and consideration should be better treated, Sir, the door might 
be open, but we are afraid, in view of the past history of the currency 
policy in this country, even when the door is fully open, the door is closed 
when the gold currency is about to enter and when {here is a mandate to 
close the door fully and effectively. Under these circumstances, Sir, are 
we not justified in regarding with suspicion the currency policy of India 
which will give plenty of promises, which will always place before you 
this happy goal of a gold standard and gold currency, but will always try 
to find some reason to deny us that currency? -

Sir, in this connection let me be fair to the Government of India in 
India. During, the later phase of the history of the currency policy, succes­
sive Finance Members and the Government of India have been honest 
and sincere in their effort, and in their advocacy of the establishment of a 
gold standard and currency. But, Sir, I find that this honest attempt on 
the part of the people and on the part of the Government of India in India 
has been frustrated by various agencies; at one stage it is the Secretary of 
State, and when the Secretary of State also agreed at one stage, it is either 
the Royal mint or the financial interests of Great Britain which oontrol in a 
large measure the financial policy of this country.

Sir, coming to the main question whether gold will be drawn out to 
any appreciable extent from the gold reserves which are proposed to be 
built ̂ ip and which are being built up, I would say it is an undeniable factor 
that India has been absorbing a vast quantity of gold for several years, 
and this absorption is bound to continue, and with the inflow of gold which 
is bound to follow the favourable balance of trade in India, there will al­
ways be plenty of gold available without drawing on the reserves for the 
people to produce before the Currency Authority to have it minted; and if 
perchance gold is drawn out from the reserves owing to the obligation to 
sell gold under all circumstances, it will be a very desirable thing indeed, 
because it will go on laying the foundations for the ultimate goal of a full- 
fledged gold standard and gold currency. Sir, with this promise, if accom­
panied by some sort of fulfilment, in however small a degree it may be, 
the people will be satisfied. There is a large promise, I can very well see, 
but I am not for allowing a long credit to the promiser to defeat, defraud 
or delay us in giving a gold standard and currency. In so far as it lies 
in the power of the promiser, I would insist upon the obligation being ful­
filled here and now. Well, Sir, we are accustomed to deferred payments,
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we are accustomed to small instalments, for instance in the matter of 
reforms; so why not give us a small instalment in this also? Why not 
place us definitely on the road to reach the goal of a gold standard and 
currency by successive stages ? You have adopted it in the case of reforms, 
and I may tell you, Sir, in all fairness, extend to us at least that modicum 
of sympathy an,d support which you have given us in regard to political 
reforms.

Before I proceed further, I would like to say one word more about the 
recommendations contained in paragraph 65. Sir, the majority of the 
members of the Royal Commission have no scruple in taking away the 
life in the gold sovereign found here. We have been crying for sovereigns 
which we do not have ourselves here. We got something in the shape of 
an ally and these people have no scruple to kill it, and they on some pre­
text or other want to kill that ally. We naturally do not trust the good 
Intentions of Government unless some tangible proof is forthcoming. Sir, 
we are told that the sovereigns are no good; they ha,ve been paralysed, and 
now it- does not matter if we kill them; it may be a good animal, it may be 
a pet animal; you have got the carcass. But it has a full and marketable 
faca value, and you say if you will please deliver it to me, I will give you 
full value for it. That is the position. After all, you are taking the life 
out of the sovereign, the very existence of the sovereign as a currency in 
India. Let it pass. It may be said that it is not possible to know what 
amount of sovereigns may be forthcoming as currency, and it may not be 
possible to control the contraction and expansion of the currency. There 
at least there may be some justification, though I do not find any reason 
for putting it out of existence at a time when the sovereign is likely to 
recover itself and to function as currency after illness and paralysis. Sir, 
io  deny us a gold coin fa the same breath and to regard a new coin to be 
minted in India in the same way as the sovereign which is put out of exist­
ence. so far as India is concerned, is not on argument which will carry 
eorviction to any person who has studied the currerfcy question to some 
purpose.

Sir, I shall deal briefly with the reasons why this modest reform at least 
is necessary in the currency policy of this country to meet the ends of 
justice. Sir, I will first come to the stimulus of investment and banking 
habits which this currency will give. Much has been said on this subject, 
and I do not want to repeat on the floor of this House what has been said 
in the other place. But I want to impress upon Honourable Members one 
aspect of it. Sir, the Treasury Benches are so often fond of telling us 
that they are sincere, they are anxious to develop this country. They say 
they are interested as much as any nationalist in the prosperity and

• advancement of this country. If really there is that sincerity which they 
profess, let them give proofs; Sir, I ask in all seriousness, let them give 
us at least this reform to discourage the hoarding habit, to encourage the 
habit of investment, to bring out vast hoards of gold from their hidden 
places to circulate as currency, so that they may be available 
for the development of. various industries which are starving for want 
of funds. Sir, if they think that there is any sound argument behind a 
recommendation of the. Currency Commission not to have gold coins till 
a particular stage, is this a reason which will sufficiently outweigh all other 
considerations? Are they not willing to co-operate with the people, to 
find out w$ys and m e^s .to get out this vast bidden reserve which is abso­
lutely useless economically ? Sir, then, is it not necessary to prevent the
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hoarding habit,—it is not necessary for me to dispute whether there iB this 
hoarding habit or not in India. Assuming that there is the hoarding habit, 
then will it make any difference if gold passes out of the reserves for being; 
hoarded as gold bullion or being hoarded as gold coins? If the hoarding 
habit is there, it will be there; it does not matter at all, po far as the 
building of the reserves is concerned, whether the hoarding is in the shape 
of g o ld  coin or gold bulKdto. What I say is this. The extra coBt involved' 
in making gold bullion into a eoin would be a sufficient safeguard and it * 
will be enough to resist the temptation of hoarding gold coins instead of 
gold bullion.

Sir, I will next come to the question of sentiment. Very much has 
been said about the sentiment of it. India is a country which has been 
used to gold currency from very old days, and India has not forgotten her 
proud history and her proud gold coins. Naturally, she hankers after gold 
and gold coin. Is it after all an improper sentiment? Sir, I might tell 
you that, if my reading—though I have not gone to the West myself—of 
Western habits iB correct, sentiment sways the West as powerfully bb it 
has been swaying the West and the East in the olden days. Sir, if that 
is the case in the West, still more so is it the case in India with its 
people impressionable and emotional. Sir, in a country like this, when 
there is a strong sentiment and when that sentiment is a proper sentiment, 
is there any reason ?or denying them the small consideration which that 
sentiment- demands? Is it not statesmanship, is it not policy, is it not 
expediency, to meet a demand which is very largely a question of senti­
ment?

Sir, with this I will proceed to the popular demand  ̂ the political demand, 
to the demand for gold coins in all parts of the country and in the rural 
areas also. '

T h e  H o n o u rable  S ir  MANECKJI DADABHOY: Hear, hear. At last 
the cat'8 out of the bag.
. The H o n o u r a b l e  M r . P. C. DESIKA CHARI: Sir, m y  Honourable 
friend, Sir Maneckji Dadtfbhoy, sayB : “ Hear, hear.”

T h e  H o n o u rable  S ir  MANECKJI DADABHOY: I added something;
I said the cat's out of +he bag.

T he  H o n o u r a ble  Mr. P. C. DESIKA CHARI: I do not want to ex­
clude altogether the political demand also, for naturally there is a political 
demand. When 1 say there is a popular demand, is it not desirable that 
there ought to be a political demand? Do you expect the representatives 
of India to sit quiet with folded hands and not respond to that political * 
(Jemand in the country, to that popular demand when there is a popular 
demand? I challei^ge my Honourable friend Sir Maneckji Dadabhoy to deny 
bp, the floor of this House that there is no popular demand for gold coins 
Jn the country, and if there is such a strong popular demand, it stands to 
reapcm-that there ought to be a political demand and the representatives 
whci liave accepted the mandates of their electorates are bound to support 
such a demand. You,may call it a political demand or by any other words, 
it is a proper demand. That is how I put it.

T h b  H o n o u r a b l e  t o t  P R E S ID E N T * ; T h e  H qno& rabte M e m b e r  i t  sariHf 
tepetttin fl h im s e lf . ‘ ’ S '*  ;  -4

fMr. P. O. Desflra Chart.]
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T h e  H o n o u r a ble  Mr. P. C. DESIKA CHARI : Sir, in this connection. 
I would like the. leave of the House to quote the words of our present 
Finance Minister, the Honourable Sir Basil Blackett. He says, Sir:

“ The introduction of gold into circulation, although it is a wasteful and expensive 
system, is necessary in Indian conditions to inspire confidence in the people, and provide 
the stimulus which is badly needed for investment and the banking habit in India."
Sir, a large number of witnesses have come forward to support this view. 
There are those voluminous records which have been laboriously recorded 
by this Currency Commission. Sir, when they took so much time for 
the examination of all those witnesses, did they consider that all those 
witnesses were of no use, that they were not likely to give evidence on 
relevant points? Did they consider that those witnesses would be speaking 
something merely theoretical, that they were not likely to give evidence of 
something which would be relevant to the point? Sir, we have had an 
able lawyer like Sir Maneckji Dadabhoy on the Commission. I would say 
if there was anything against the demand for gold coins he would certainly 
have brought it out. Sir, to some purpose I have been pouring over these 
voluminous pages and what do I find ? That a very large number of wit­
nesses, as many as 93 per cent, pf the total number of witnesses examined, 
spoke in favour of the gold coin. And I would say that some of the 
oflicials who have been examined are also in favour of it. For instance, 
I would quote the opinion of Mr. Kisch, the Financial Secretary to the 
Secretary of State's Council. He says:

4 4 These remarks do not imply that gold coinage should not be undertaken in India 
if the people of India desire that the gold which they import should be stamped in 
small units with the Government hall mark of fineness ana weight and be available 
on occasion as legal tender.*"
I find, Sir, that he is advocating the very course which I am advocating by 
this amendment. He says there is no harm. He gives various reason* 
for coming to a different conclusion on other questions but he says:

“  These remarks do not imply that gold ooinage should not be undertaken in India 
if the people qf India desire that the gold whidi they import should be stamped in 
small units with the Government hall mark of fineness and weight."

I am only asking that the gold which we produce should be stamped with 
the hall mark of fineness and weight by the Government, and it is a modest 

12 Noon recluest find I am putting it as low as all that. Sir, I find that 
’ eminent professors of economics like Dr. Canon and eminent 

professors of banking and currency like Professor Gregory and several other 
non-Indian witnesses have advocated the free mintage of gold immediately 
ds a necessary corollary, as a step, in the direction of the ultimate intro­
duction of a gold standard and gold currency. Even those people who say 
that the ideal system, the system whereby this economic waste of gold 
currency may be avoided, advocate that the coining of gold in. the Indian 
mints may be begun. Sir, many of them say that India should have a gold 
coin of its own in order to avoid further complications by having the coinage 
of other countries. But on this question, Sir, of gold coins being minted 
ill India and having a coin of our own, there seems to be a good deal of 
Suuport and very little of support—perhaps none—for the recommendations 
contained in this respect in the Report of the majority. When such is the 
case, when disinterested, independent and reliable witnesses came forward 
And gave such ample testimony in favour of a gold coin, we naturally ex­
pected the Commissioners to return a finding ,in accordance with the eyi-. 
donee tendered before‘ them. We did not'expect the Commission—assum- 
wm the </ommi«sibn ■ Was appointed by a 'cofofe of la w — to ignore ciltbgfetti#
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the evidence which was tendered without assigning any proper reasons for 
coming to a finding of their own, not supported by the evidence on record. 
If such a Commission were to come before a court of law, I have no hesita­
tion in saying that the recommendations of such a Commission would be 
turned down, and if it came before a court of law, lawyers like myself would 
have had ample opportunities of cross-examining the Commissioners to 
find out the reasons for making these recommendations. That however 
is altogether a different matter. I am only dealing with this aspect of the 
case to show that this departure in the currency policy is necessary though 
it is not recommended by the Currency Commission. Sir, the position is 
this. You are the judges. The Commissioners have given their findings. 
It is for you to turn down that finding in this particular as it is not based 
on the evidence on record. In a way this Council is put to a difficult test 
now. This question of a gold coin is a crucial test which is being applied 
to all sections of the House. There are these Treasury Benches who say 
that they are anxious to introduce a gold standard and currency. They; 
say they are quite prepared to meet you so far as it lies in their power. 
Then we ^ave got the other class, the representatives of the people, and 
tho nominated Members who really represent those who have no definite 
place in the franchise. Sir, I say it iB the bounden duty of all of us to 
give the proper answer and say: “ If there is a demand and if that demand 
is proper, we shall satisfy that demand” . That is the only answer which is 
possible. Then, Sir, I come to the question whether the introduction of 
these gold coins would in any way interfere with the rupee currency. Sir, 
the gold mohur would be only a parallel coin to the rupee as introduced by 
this amendment. It will not be, for sometime at least,, a powerful factor 
in the total currency of this country. Its effect on the total currency will 
be very small. Sir, if such a gold currency is introduced, there is absolute­
ly no reason why the circulation of the rupee for normal purposes should 
be interfered with. I find in the evidence taken by the Royal Commission 
that Dr. Canon gives a crushing reply to tHis in these words:

“  I see no ground for supposing that if complete liberty of exchanging all silver 
rupees and currency notes into gold coins were given at once all over India there would 
be an enormous demand for gold coins unless some ill-advised action had created 
distrust in the rupees and notes. ”

He says that if there is an opportunity to convert all the available silver and 
notes into gold, even then there will not be a great demand for gold coin? 
unless—he postulates only one condition—unless ill-advised action had 
created distrust in the rupees and notes. That is a different matter al- 
torether. I presume—and I think I am right in presuming—that our 
currency policy is in safe hands and they are not likely to commit anything 
to create this 9istrust in the notes and rupees. On the other hand, they will 
create confidence and trust in the currency policy if a gold coin is introduc­
ed nt least in this modest way. Sir, Dr. Canon further disputes the state­
ment that hoards of silver coins exist and granting they do exist he says

*' No doubt in future those hoards, if any. which would under existing circumstances 
be made in silver coin would tend to be made in gold coin, but there seems very little 
reason to expect any appreciable conversion of existing hoards, provided of course as 
stimulated at the beginning of this section, nothing were done to create distrust in the 
silver coins. ”  *

There is this further fact that in India these silver coins are found dis- 
t$buted in small quantities over a vast population and these people being
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poor and the condition of things being what it is, it is not likely that silver 
coins will come in large numbers for being converted into gold, for the 
simple reason that these people cannot afford to do so and they will have 
plenty of use for small coins.

Sir, there are various other reasons which may be put forward, but I 
do not propose to tire the House and take up the time of the House a 
minute more than is absolutely necessary. Sir, to anticipate the arguments 
from the Finance Secretary, I would say that the object of this amendment 
i6 not to wreck this Bill but to prevent the wrecking of this Bill. Sir, 
the controversy over this Bill, the controversy over the principles of this 
Bill, and the controversy especially over the ratio question, has been 
raging so fierce that I am afraid it will be a good time before conditions 
settle down. If you are interested in maintaining stable conditions, if 
you are interested in giving a good field for the working of the stabilised 
ratio, if you are anxious that this ratio of 1#. 6d. which you have fought 
for so strenuously and which you have got is to succeed, if that ratio is 
to be the real ratio and not merely a paper ratio like your 2a. ratio, I  
beseech you, Sir, to create that trust, that confidence, that serene atmos­
phere and that good-will which are necessary for the proper working of any 
ratio, however suitable it may be, to have its natural effect as a stabilis­
ing factor. I appeal to you once again not to give a stone when we ask 
for bread. You may say the stone which you give is a precious stone. 
But, Sir, to hungry people, to people who cannot use all that precious 
stone immediately it is no good for the present, because they will have 
to live for some time before they can make good use of the precious 
stone. We would rather have an ordinary loaf of tread which will be 
adequate for the purpose, we would rather prefer to have it to waiting 
for a day when we can make use of those precious stones which are given to- 
us. What do these Currency Commissioners say? They say, “  Let us 
go on collecting all the building material Let us not hurry about con­
structing’ that building, because if you begin to construct it, it will not 
be such an edifice as will suit the glory of India.”  I would say that 
there is no harm in using some little of that material and putting in other 
available material and proceeding to build out-houses and servants’ quarters 
and the compound, so that when the time comes when we are
fully equipped with all the maferials for that magnificent edifice,
we shall put it up, and these quarters which are put up now may at
least lay the foundations of this magnificent edifice for the construc­
tion of which you want the other auxiliary equipments and these small 
out-houses and these compounds may stand you in good stead, if really you 
are sincere, you are true in yonr efforts to give India a ê old standard and 
gold currency. Sir, I am only asking for a temporary thing, temporary 
in the sense that vou are going to have a permanent gold standard and 
gold currency in the future, and that is why I have thought it proper to- 
bring this temporary thing in a temporary measure brought in for the 
purpose of fixing the ratio. I have been emboldened in this step because 
the gold coin is sought to be demonetised and the proper place for the 
successor of the gold sovereign will be in this Bill and not in the other- 
Bill. That Bill may have other ambitious schemes and there is no harm 
in having those ambitious schemes when the time comes.

One word more and I have done. We people have been waiting' 
patiently, and personally on my part as a true Brahmin I have been> 
waiting for some dakshina, that is, a parting gift. We have been to some-
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erxtent cooperating, and it mtist oertainly be said that this House haa 
been considerably co-operating with the policy of the Government, and 
if you do not want to compel the people of this country to regard our 
opinions, .thrown on the side of the Government aa chaff, I hope you will 
show that you have got regard for the people’s opinions once in a way. 
I hope that you would not show to the world that you are more debased 
than the debased rupee. The rupee at least is convertible under all ,ci*v 
cumstances. 1 hppe and trust that you will at least come up to the level 
oi the debased rupee, and though npt to the same leveJ, at least .to thi$ 
level that you are convertible on some occasions, That is what I want; 
it is a test and I put you to that test. If Honourable Members on the 
Treasury Benches respond to this appeal made to them it will be to the 
interests of both the Members of the Treasury Benches and the elected 
representatives of the people. I would say that there has been an inter­
change of views and to use a currency term, I expect the compensatory 
effect of exchanges of views in this matter at least when there are no 
serious obstacles in the way. With these words I commend my amend­
ment to the apceptance of the House,.

T h e  H o n o u r a ble  t h e  PRESIDENT: Amendment moved:
“  That after clause 1 of the Bill the following new clause be inserted :

* 2. In the Indian Coinage Act, 1006, after section 3 the following new section 
shall be inserted and the subsequent sections shall be renumbered 
accordingly I .

Gold Coinage.
• 4 4. (1) The mint shall ooin a gold Mohur containing 123*27447 grains troy of gold 

1112ths fine.
(&) Any person who tenders at any time to the Governor General in Council, 

at the Office of the Master of the Mint or at any Government Treasury 
or the Imperial Bank or any o f its branches or at any other place notified 
in this behalf by the Governor General in Council in the Gazette of India, 
fine gold and pays seigniorage to cover minting charges, according to a 
scale to be notified in the Government Gazette, shall be entitled to receive 
gold Mohurs proportionate to the amount of gold standard, at the rate 
of 113*0016 grains of fine gold per Mohur.

(5) The gold Mohur shall be a full legal tender in payment or on account, 
provided that the coin (a) has not lost in weight so as to be more than 
*05 per cent, below the standard weight and has not been defaced.

(4) In the making of the gold Mohur, a remedy shall be allowed of an amount 
not exceeding 5,000ths in weight and 2,000ths in fineness :

Provided that the above provisions shall not come into operation until such date 
as the Governor General in Council may direct in this behalf :

Provided also that such date shall not be later than 1st March, 1928

I would remind the House of the opinion expressed at the beginning 
of the morning sitting that it is eminently desirable that the Finance 
Bill should be disposed of in this House to-mortow. II is a necessary 
corollary of that proposition that this Bill should be disposed of in this 
House to-day. I see very little prospect of it unless subsequent speakers 
a*re far more successful than the last ill condensing their arguments.

T h e  H o n o u r a b le  R a o  S a h ib  Dr. U. RAMA RAU (Madras: Non-
Muhammadan),: Sir, I rise to support the amendment moved by my Hon­
ourable friendP Mr. rP.- 'C. D. 'Chari. Sir, India could boast of a  gold 
currency lor both external trade and internal purposes irom time 
n ^ em erie l,:; a n d  it is ctipfly under. th&Bjdtiah R a j rthafc ,it ;ha»: b e c o m e  the
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helpless victim of exchange. “ The wealth of Ormuz and of Ind* or where 
the gorgeous East with ricjhest hands, showers on her kings, barbaric 
pearl and gold -such was the glowing picture of India and the East 
generally, portrayed by that eminent poet Milton, about 800 years ago. 
We have even to-dav the ancient gold naohurs and other gold coinB trea­
sured up as relics of India's glorious past, in families which can claim a 
long und prosperous lineage. The currency system in India under the 
British rule has rightly given rise to ^rave doubts and misgivings in the 
jninds of the people, and however docile the Indian may be, he is shrewd 
ei ôugh to observe that India is slowly and gradually being despoiled oi her 
gold and silver and left only with coppfer, nickel, and paper instead. It is 
no exaggeration wheii I say that when the new nickel coins and one-rupee 
notes were first introduced during war time, people began seriously to 
recall the dark days of Mohd. Bin Taghklak Shah, when, as chronicled 
in history, leather coins were forced in circulation. “ All is fair in love 
and War” and that great Muhammadan Emperor can be said to be no 
more guilty of currency follies and muddles committed during his Chinese 
expedition than the British during the Great War. Having -thus consoled 
themselves, the people of India naturally expected, after the war, a 
speedy return to normal conditions. But, now, Sir, what do we find? 
The sovereign and half sovereign are going to be demonetized, the nickel 
coins have come permanently to stay and the much-despised one-rupee 
note will have its rebirth shortly. To crown all these, a higher exchange 
value is given to the silver rupee, which would go to aggravate the misery 
and indebtedness of the agricultural population of this country. The in­
troduction of a gold standard and gold currency is a faint vision of the 
distant future which may even fade away with the maToh of time. The 
Government of India had, and still have, no doubt, the gold currency as 
their ideal but like the self-government for India, they wish it to be 
reached by successive stages only. Now, let us examine the efforts the 
Government have so far made in this direction in the past. According 
to the recommendations of the Herschell Committee 4 the policy adopted 
in 1893, by the closing of the mints to the free coinage of silver, had for 
its declared object the^establishment of a gold standard for India/ The 
Fowler Committee appointed in 1898 made the following specific recom­
mendation : '

“  We are in favour of making the British sovereign a legal tender and a current 
coin in India. We also consider that, at the same time, the Indian mints should 
be thrown open to the unrestricted coinage of gold on terms and conditions such as 
govern the three Australian Branches of the Royal mint. The result would be that, 
under identical conditions, the sovereign would be coined and would circulate both at 
Home and in India. Looking forward as we do to the effective establishment in 
India of a gold standard and currency based on the principles of the free inflow and 
outflow of gold, we recommend these measures for adoption.”

The Chamberlain Commission appointed in 1918, however, abandoned 
the ideal of a gold standard based on gold currency though they said 
there could be no objection on principle to its establishment. The 
Babingtoa-Smith Committee that followed it in 1919, were precluded by 
the terms of reference, from considering alternative standards of currency. 
Thus, Sir, the successive stages adopted by the Government in regard to 
the realisation of the ideal of a .gold standard ftnd gold cuirency for India 
were only in the descending order, vit., (1) yaei^ation, (2) stagnation and 
(8) ultimate abandonment of the ideal and policy adumbrated by tn# 
ficssobell tQonmpittee ’gbput, a quarter, of a. century, ago. , A&̂  Sir,
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the Young Committee has set up another ideal and policy before the 
Goyemment and the public and that is what is called the gold bullion, 
standard. In the opinion of this Commission, this standard fulfils the 
essential condition that it should be not stable only but simple and certain. 
The Commission adds that 44 it has the characteristics necessary to inspire 
confidence in the Indian people, to promote the habits of banking and in­
vestment and to discourage the habit of hoarding precious metals.99 Sir, 
my sincere conviction is that so long as the banking system in India is- 
what it is &t the present day, namely, a prop to European traders and 
exploiters, it cannot inspire confidence in the public. The Indian publia 
cannot be accused if they find themselves reluctant to invest their Bavingtr 
in banks, when they know that the sums they invest are handled more 
freely and more largely for the advancement of foreign tirade and industry 
than for the promotion of indigenous ones. Further, many banks and 
banking firms have collapsed within recent times which has shaken the' 
public faith in them. Sir, in my own presidency, the late firm of Messrs. 
Arbuthnot & Co. were noted for their large banking business, and the rate 
of interest being slightly higher than that offered by the Madras Bank, 
agriculturists, merchants,, officials, pensioners, and helpless widows too, 
invested their small savings in that firm which was credited with a long 
existence and was next in importance to the old Bank of Madras. All’ 
at once, the firm collapsed, with the result that a good many were rendered 
penniless and it was no consolation to the distressed and disappointed 
constituents when they heard that the principal of that firm was awarded 
18 months1 rigorous imprisonment for fabricating accounts, for after all 
their money was irrecoverably lost. Recent events in the Imperial Bank 
t>f India in Madras, where the Government money is kept, disclosed 
very serious revelations and sad mismanagement. How then can the 
Government expect the public to have confidence in the banks? The so- 
called hoarding habit is the direct outcome of the policy or want of policy 
on the part of the Government, with regard to exchange, currency and 
banking. As long as gold is kept hidden from the public view, 
so long will the people have a craving for it. When once gold 
comes into actual circulation and is daily handled, this hoarding 
habit will cease. Sir, trust begets trust and confidence begets confidence.
I recollect, some years ago, the currency authorities issued a 
notification clothed in rather ambiguous language, that the value of 
a sovereign would be fixed permanently at Rs. 10 after a certain date* 
and those who were anxious to have the sovereigns in their possession 
converted at a higher rate into silver coins might do so before that time. 
This was really tempting and all classes of people, especially the middle 
classes, were daily knocking at the doors of the Currency officer—I speak 
from my experience in Madras—with their little hoards of sovereigns for 
encashment and conversion into silver, so that after the prescribed date 
they might be re-converted into sovereigns and thus procure some extra 
benefit. The appointed time arrived but this time the doors of the Cur­
rency office were ruthlessly shut against the public who were* told that 
sovereigns had ceased to circulate and none would be available for sale. 
The Government's stress for sovereigns â  the lime was relieved, no 
doubt, to a certain extent by this device, but they had lost the confidence 
of the public. The Gold Bullion Standard and the Reserve Blank and 
all these measures would never appeal io thp masses, unless and until 
they have visible evidence of gold corn passing through their hands in



circulation. With regard to the gold bullion standard, a distinguished 
writer, in 14 Tho Monthly Beview ”  of the Midland Bank of London, in 
September 1926, observed as follows:

11 The fact that no gold ooin will circulate means that the outward evidence of the 
gold standard—the only evidence which can possibly appeal to the vast mass of 
Indian Natives—will be suppressed. It will be like an artist painting a picture in 
colourless oils. An expert may see what the painter is endeavouring to portray, but 
for all ordinary people, the artist might just as well be spending his time in idle 
meditation. The only evidence of the gold standard which w 11 appeal to the native, 
is provided by an ingenious scheme of savings certificates, redeemable in three or five 
years in gold or legal tender at the option of the holder or before maturity in legal 
tender only. The purchase of these certificates however presupposes some faith in 
established institutions and some acquaintance with the principles and practice of 
savings, so that it cannot be concluded that this is anything more than a palliative 
for the otherwise almost complete absence of practical demonstration of the existence 
of a gold standard.”

In these conditions, the so-called bullion standard is little better than 
a bastard. The Midland Bank Monthly Review writer further observed 
that to present India with the bullion standard is like “ giving a motor car 
without the means to obtain petrol/' All this implies that there is no 
satisfactory substitute for an honest gold standard. Britain's persistence 
in refusing gold to India has made every Currency measure which she 
approves of suspect in the eyes of the people. The best antidote to India's 
gold “ hunger' , in so far as she is smitten by that disease, is straight­
forward recognition of what is her due, irrespective of the alarmists* croak- 
inffs about the possible repercussion of that policy on British or Indian 
finance. If this is done, it will be soon found that the capacity of the 
stomach for gold for use even of India is surprisingly limited. The pro- 
Poj.kI made in the amendment is a modest beginning and will be the first 
step in the realization of the ideal of a gold standard and currency for India. 
Opinion of experts and iavmen both in England and India is almost 
unanimous on this question of gold currency and unless the gold bullion 
standard, like the de facta ratio, is a settled fact, I see no reason why the 
Government should not accept this amendment.

With these words, Sir, I support the amendment.
T h e  H o n o u r a b l e  R a i B a h a d u r  N A L I N I N A T H  S E T T  ( W e s t  B e n g a l -  

N o n - M u h a m m a d a n ) : S ir , I  s u p p o r t  t h is  a m e n d m e n t .  T h e  t e c h n ic a l  s id e  
o f  th e  q u e s t io n  h a s  a lr e a d y  b e e n  d e a lt  w ith  b y  t h e  p r e v io u s  s p e a k e r s . I  o n ly  
d e s ir e  t o  s a y  a fe w  w o r d s  g e n e r a lly . I  b e l ie v e  t h a t  w ith  reg n rd  to  g o ld  
c u r r e n c y ,  t h e r e  is  v e r y  s t r o n g  s u p p o r t  in  t h e  c o u n t r y  fo r  its  in t r o d u c t io n  
a t  o n c e .  T h e  C u r r e n c y  C o m m is s io n  a d m it  in  t h e ir  R e p o r t  th a t , n e x t  t o  
s t a b il is a t io n  o f  e x c h a n g e ,  t h e  m o s t  im p o r t a n t  p o in t  is th e  g o ld  c u r r e n c y . 
I t  h a s  b e e n  sa id  t h a t ,  u n d e r  p r e s e n t  c i r c u m s t a n c e s ,  th e  in t r o d u c t io n  o f  g o ld  
c u r r e n c y  w ill b e  v e r y  e x p e n s iv e  m a in ly  fr o m  t h e  p o in t  o f  v ie w  t h a t  th e r e  
w ill  b e  s h o r t a g e  o f  w o r ld  g o ld  an d  t h e  d e p r e s s io n  in th e  v a lu e  o f  s ilv e r . 
I t  h a s  a ls o  b e e n  sa id  in  t h e  R e p o r t  t h a t  t h e  m o s t  a d v a n c e d  c o u n tr ie s  a re  
p r a c t ic a l ly  u s in g  p a p e r  c u r r e n c y  a n d  a r e  n o t  u s in g  g o ld  as c u r r e n c y  o w in g  
t o  t h e  g r e a t  lo s s  b y  u s e  o f  t h e  p r e c io u s  m e t a l .  In d ia  u n d e r  t h e  p re s e n t  
c ir c u m s t c y ic e s  is  u n a b le  t o  f o l lo w  th e  a d v a n c e d  c o u n tr ie s  o f  t h e  w o r ld  
f o r  v a r io u s  r e a s o n s . T h e  p e o p le  o f  I n d ia  w a n t  g o ld  c u r r e n c y  a t  o n c e . H e r  
ign  >rant m il l io n s  w ill  n o t  u n d e r s ta n d  th e  s o -c a l le d  a d v a n ta g e s  o f  p a p e r  c u r ­
r e n c y  in  t h e  a b s e n c e  o f  g o ld  c o in s  o r  e v e n  o f  s i lv e r  c o in s ,w h ic h  it  is  p r o ­
p o s e d  w ill  n o t  b e  A v a ila b le  in  e x c h a n g e  f o r  p a p e r  n o te s . I n  m y  o p in io n ,.
gold coinage should be introduced at once* even, if there be some expenH. . . . . . . . .  . . .  ^
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for it. According to the estimate of the Finance Department it is not 
much. The estimate is one and two-third crores per annum during the 
first five years and thereafter from two-thirds of a crore to 1*12 crores. 
Giving the peopie confidence in the stability of the currency is certainly x 
great thing. The widespread desire for the gold currency which was ex­
pressed by so many witnesses before the Commission should not be ignored. 
Wo are unable to appreciate the view of experts that the circulation of gold 
is beginning to be regarded as a sign of a backward civilisation. When 
people will be assured that there is gold currency and that they can get 
gold coins in exchange for paper notes, there will certainly be less tendency 
and desire to hoard gold and there will be less demand for the coins them­
selves. If India has to stand on its own legs we must have immediately 
gold currency. With these words I support the amendment.

T h e  H o n o u r a ble  S ir  BASIL BLACKETT (Finance Member) : Sir, the 
last speaker haB said, India wants a gold currency, therefore give it her. 
Even if it iB a little expensive, give it her. But he has not attempted, 
nor have I heard anyone seriousiy attempt, to meet the argument clearly 
86t forth by the Royal Commission that the introduction of a gold standard 
with a gold currency in India in any short period is simply impracticable. 
I ean understand the attitude of those who say, India wants a gold cur­
rency, and India ought to have a gold currency as soon as possible. But 
it is clearly impossible to give India a gold currency simply by passing a 
clause in this Bill or in any Bill. Let us just see what would be the effect 
of either of these clauses. Both these clauses give the individual the 
right to go to a mint in India, to take gold to that mint and obtain gold 
coins from the mint for the purposes of circulation. This Bill imposes on 
the Governor General in Council, on the Qurrency Authority, an obligation 
to maintain at parity the legal tender currency of this country by giving 
sterling exchange freely under an obligation imposed on the Currency 
Authority whenever anybody asks for it. All therefore that those who 
desire a gold currency have to do, if they add this clause to the Bill, is 
to take their rupees and their currency notes to the Government as Currency 
Authority to obtain from the Government as Currency Authority sterling 
under the obligation imposed by this Bill, to use the sterling to buy gold, 
to bring the golcl to India and take it to the mint nnd get it coined. That 
is to sav, there is a certainty of a very large substitution of gold for cu~renry 
notes and rupees in the circulation and a possibility of an enormous sub­
stitution. Now, the Government in undertaking the obligation to give 
sterling in exchange for legal tender are undertaking an obligation wlvch 
is dependent on the size of their reserves. Those reserves are more than 
amply sufficient for the purpose of maintaining the parity of exchange 
value of the currency notes and rupees now in circulation bo long as the 
Government are assured that the demand for rupees and notes for cir­
culation will not be subiected to a sudden and large diminution owing to 
some unexpected cause not at present operating. But if you a<Td to the 
eautes at present operating the possibility of a very large substitution of 
gold currency for legal tender now in circulation, it is perfectly clear that 
the Government would nuioklv he faced with the position that th îr exist­
ing reserves were entirely insufficient to nlaintain the parftv of the rupee 
at anv exohanc*e rate whatsoever. Tn fact, the operation of this clause, if 
add<;d to tbis Bi11v would he to hreak down the enrrenbv avutem of fnrlin 
^together. It would not give India a gold currency, it wotild break down the 
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currency system of India altogether. The Financc Department of the 
Gov* rmnent ot India put belore the Currency Cuihmission a very carefully 
worked out scheme lor the gradual introduction of a gold standard with a 
gold currency by successive stages, each stage being carefyliy safeguarded 
so as to prevent risks of breakdown. The Currency Commission examined 
that scheme and came to the conclusion that it involved too great risks for 
India tor them to be able to recommend it. The Finance Department had 
stated that the success of their scheme depended upon certain particular pre­
requisite conditions including* the co-operation of authorities in the United 
Kingdom and in America, which co-operation was not forthcoming. The 
Finance Department have therefore felt compelled to accept the view of 
the Currency Commission that the adoption of their scheme in full at this 
stfttre would involve the risks that the Currency Commission say that it 
would. The Currency Commission, therefore, have suggested a scheme 
which is in fact the first stage in the Currency Commission's proposals, 
leading on, if the people of India so desire it, as soon as gold reserves have 
been accumulated in sufficient quantity, to the second and third stage and 
ultimately to a gold currency for India. Those who want a gold currency 
for India, in my opinion, will do well to consider seriously whether the 
quickest w**y of getting it is not to accept the recommendations of the 
Currency Commission. I for one express my opinion that that is the 
method that is most likely to bring India a gold standard and if she wants it 
a gold currency by the quickest means available to India. I suggest, there­
fore. that when a scheme with careful safeguards has been pronounced by 
the Currency Commission to be too risky for India to be wise to adopt it, 
it 1? clearly not in the interests of India to put a scheme, as proposed in 
this amendment, with no safeguards whatever on to the Statute-book.

To do so is not to forward the case of the gold currency but simply to 
break down the existing currency system of India. That is the argument that 
I wouid put forward why this proposal should be rejected. But I have 
one further point to make. The whole question of the recommendations 
of the Currency Commission, the desirability of the introduction of the gold 
bullion standard and the possibility of some alternative will come forward 
for careful consideration by a Committee of the Legislature and then by 
tho Legislature as a whole in connection with the Gold Standard and 
lteserve Bank Bill, and that will be the opportunity to consider, not whether 
it is possible immediately to accept a clause of this sort, but whether it is 
possible to fraipe a scheme which will not merely point towards the adoption 
of a gold currency, if that is what India desires, but will directly lay down 
plans for arriving at such a conclusion. I am personally inclined to think 
that any attempt to lay down a date by which you will introduce gold- 
currency or even to say definitely that a decision has been arrived at in the 
minds of India to introduce gold currency is more likely to delay than other­
wise the introduction of such a currency because it will lead to the world 
attempting to protect its gold against the possibility of an Indian demand. 
However that may be, I would submit that the time for considering an 
amendment of this sort is on the Gold Standard Bill and not now, and that 
you will onty break down the currency system of India altogether by putting 
a clause of this sort oil the Statute-book. The position is really this, that 
you cannot impose on the Currency Authority an absolute obligation in all 
circumstances to prevent exchange froip falling below the expert gold point 
*n<l at the same time haye a gold coin freely in circulation until such time 
** r\ou 4iaye built jup. much larger reseryes than are in eight atth*
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prenent time or for some little time to come. You can theoretically have 
a gold coin in circulation, the coining of which is at the option of the 
Government &nd with only a limited quantity available, with no possibility 
for the public to increase at its own option the amount of such coins in cir­
culation, and have a gold bullion standard or a gold exchange standard in 
operation, but you cannot have a gold bullion standard or a goid exchange 
standard in operation as weh as an uncontrolled amount of gold coins in cir­
culation unless your reserves are very amp ê. You cannot give the public 
the option of bringing sovereigns in freely from outside the country or 
bringing gold to a mint and having it converted into gold coins without risk* 
inc the breakdown of the primary obligation, namely, the maintenance of 
stability of exchange. If this Bill which imposes for the first time an 
obligation on the Government as Currency Authority to maintain stability 
of exchange is- to succeed in its object, you must not at the present time 
wrecK it or risk its success by imposing on the Currency Authority the 
obligation to have a free and an unrestricted increase in the gold circula­
tion of the country. The two are not compatible, and I would therefore ap­
peal to this Council not to be led away by the obviously true statement that 
tho majority of opinion in India is at present advised is in favbur of a gold 
currcncy, but to consider the practical question whether by adding a clause 
of this sort to the Bill they are in any way furthering that object. I say 
you are not furthering but you are hindering it. I therefore appeal to the 
Council to reject the amendment. p

T h e  H o n o u r a ble  S ir  MANECKJI DADABHOY (Central Provinces: 
Nominated Non-Official): Sir, my task has been considerably lightened 
by the very happy intervention at this stage of the Finance Member who 
has so graphically dealt with the difficulties that were in the way 
of the Currency Commission. I must state at the outset that it is not 
a happy augury for India that purely economic questions should be dealt 
with and clouded by political considerations. My friend Seth Govind 
DaB accused the Government of a policy of sending out all the gold from 
India and not keeping it in India. I hope he has heard the explanation 
which Sir Basil Blackett gave a few minutes ago.

T h e  H o n o u rable  S e t h  GOVIND DAS: Not satisfactory.

T he  H o n o u rable  S ir  MANECKJI DADABHOY: Not satisfactory? The 
Government of India laid before us a scheme asking for the introduction 
of gold currency by successive stages and the whole responsibility of 
adopting or discarding that scheme rested with the Commission, and it was 
the Commission who after careful consideration turned down the scheme 
of the Government of India for the present and took the responsibility of 
advising nn altogether different scheme. T assure all Honourable Members 
in this Council that I and mv brother coHeatmes on tTi* Commission fully 
sympathise with the aspirations and th* dwrp of India to have a gold 
currency. We are in full agreement on that subject. We wa;nt to acceler- 
at* the date of the introduction of a go»d currency into this country, and 
it is for that purpose, that our scheme may not be wrecked, and that we 
rnav be trea/linar on a *a*e and PTnedipnt conrae that, we have at present 
apV*»d von to stav vour hands for a few vears from the introduction of a 
gold currenev into this conntrv. W* T mean the Currency Cnm-
mission sincerely desires, that at an early date the gdld currency should he
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introduced in this country. The difficulty which we did encounter waa 
that we have introduced a gold bullion standard for India and we have 
placed for the first time in the history of this country an obligation on the 
Currency Authority, or the Reserve Bank when it comes into existence, of 
buying and selling gold at gold parity. We have laid that obligation 
not to sell gold for the purpose of supporting foreign exchange only, but 
we have also given them that power for the purpose of internal supply of 
gjld and for the safe working of that mechanism we thought that the sover­
eigns and the gold coins would be a hindrance and would thwart the object 
of the scheme which we have at hiart. It is necessary to maintain the com­
pensatory effect of exchanges, and the result of free mintage of gold coins 
in an Indian Mint will have a disastrous effect on the policy that we hav» 
indicated. We have sought to meet the currency difficulties of the Gov­
ernment of India by formulating a scheme which will cause an automatio 
expansion and contraction of currency. With that object we have intro­
duced a gold bullion standard, because, when gold is actually delivered to 
the Currency Authorities in exchange for rupees and notes, currency will be 
expanded, and on the other hand, when gold is delivered by the Currency 
Authorities in exchange for rupees or notes the currency would be contracted. 
Our scheme aims at achieving that object to the full, and if we allow gold 
coins to come into existence and function as currency in the State, it will 
cause a grave dislocation of business. You are aware thAt in the past the 
silver hoards have caused a great dislocation in the currency system of 
the Government. India is a peculiar country. In no country in the world 
are coins hoarded. This is the only country where coins, be they silver or 
gold coins, are hoarded. You are aware that the function of coins is to 
circulate. The main object of currency is circulation so that barter may 
take place conveniently and without hindrance. If a large measure of that 
currency is daily put into the hoards, whether it be silver hoards or gold 
hoards, the result is that the compensatory mechanism of exchange is 
disturbed and the very function for which the currency is intended does 
not succeed. It was with that very object and to cause an automatio 
expansion and contraction of the currency—it was with the object that the 
whole currency system of the country may be successfully worked and 
the desire of the people of India for the introduction of a gold standard in 
the country at the earliest possible time may be realised—that we have 
adopted a cautious policy which we have recommended in our Report in 
antagonism to the opinion of the Government of India on that subject. 
We have expressly stated in our Report that no sooner are our reserves 
satisfactorily built up, and probably most of you are aware that in our 
Paper Currency Reserve which now stands at 185*1 crores the actual go*d 
coin and bullion is only 22-8 crores. we have got verv little actual gold 
coin and bullion in the reserves and it will be impossible for thê  Currency 
Authority to meet the demand for the free coinage of goM in this country 
that we have postponed the immediate introduction of a poM currency. 
It is with that object that in paragraph 78 of the Report we advised:

"  Th« h id ing  of *old, which now «t»nds at about 12*8 per cent., should ha raiW  
tn PO per cent, as aoon *a pow’hle. and in anv case in not more tb«n 5 venrs. 
to 25 n©r cent, in 10 y**rs. with n m'nimnm of Ra. 30 crores from the on set j s 
would (rive a  minimum of *bont Ra. 60 cror*** after 10 veara on tb« basis of tnj "rJ'ITn* 
cirenlat.ion. During tb'ia ppriod no fftvonrahl® opportunity of fortifying the gold holding 
in the Rwwve should be allowed to escape."I trust that the standard wtueb we Have laid down will be attained even earlier than M) years. We have now settled the ratio question, and if the
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trade conditions of India improve, there is no doubt that India will be 
in a position to attain the result which we have indicated at a much earlier 
•date. Put in a nutshell the proposition is simp.y this. The Currency 
Authority is delegated with a responsibility. This responsibility, in our 
opinion, can be best fulfilled by the Currency Authority by keeping a 
certain percentage of gold and gold exchange in the Reserve. The maxi­
mum amount of gold or gold exchange to be kept in the Reserve is deter­
mined by the excess of India’s foreign payments abroad over India's 
Credit abroad, but it should be remembered that every sale of gold involves 
a contraction of an equivalent amount of internal legal tender currency. 
The Council is aware that there is a limit beyond which it is impossible 
for any Currency Authority to contract or expand the currency. In all 
'C o u n tr ie s  which have adopted as their basis the gold exchange o r  the gold 
bullion standard the maximum of the total amount of gold or gold ex­
change kept m the reserves is determined by this contractability of the 
currency. In India owing to larger amounts of gold in hoards the problem 
has become more complicated. The currency in hoards being stagnant 
and lying idle is not able to perform the ordinary object and the motive 
of functioning as currency. People estimate that there are over 200 to 
250 crores of sovereigns in hoards and they are at present not performing 
the work of currency for which they were originally intended. Realise the 
state of affaire if these sovereigns come out into circulation at any time. 
If they do, it will be imperative to withdraw a corresponding amount of 
token currencv if the legal tender character of the sovereign is to be 
^maintained. The result will be that the Currency Authority will have a 
large amount of the legal tender currency for conversion into gold and goM 
exchange for which they have not made any provision. This obligation 
is absolutely impossible for the Currency Authority to undertake for the 
present. The object of the Currency CcJtnmission's proposal is to render 
innocuous these hoards which consist of gold coin in order that the Currency 
Authority may exercise control over the voluime of monetary circulation 
in India and thereby be in a position to maintain the exchange value 
of the rupee stable. It should be carefully noted that the mainte­
nance of the legal tender character of the sovereigns unless demone­
tised will place on the Currency Authority an onerous obliga­
tion which the Commission think it is not practicable for it to 
undertake with safety at this stage. The demonetisation of sovereigns 
is therefore essentially necessary in order that our recommendations mav 
be given effect to in their entirety, and the svstem which we have chalked 
out may not be wrecked by the circulation of gold currency. It was 
that desire that prompted, us to make a recommendation of this sort.

I shall only sav a few words regarding the alleged desirability and the 
necessity of the imtmediate introduction of a jjold currencv in India. A 
great deal has been said by the previous speakers on the subject. It has 
teen said that since the Muhammadan rule the gold currencv has pre­
vailed. Nobody disputes that proposition. Nobodv disputes that a cr>1d 
currency is the ideal to attain, hut the House must be aware that since 
1920 at least/ since the ratio was 2a.. the srold sover̂ ifirn or pold currency 
has ceased to function as currency. Even when the gold currencv was 
Mrodnced for the firat time in vefy sovereign* reaUv circwWed. 
‘Whatever sovereigns were minted Went into the hoards with the result
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that you $re fully aware. All the civilised countries of the world are now 
gradually giving up gold coins. We in India desire, at least it is the desire 
of the Commission, that India should take advantage of the experience 
of all civilised first class commercial countries, that we should build up 
our future currency policy on the experience gained by other nations and 
that we should not start a new policy altogether. And we thought that 
it would be safer in the interests of India to abide by the experience of other 
important nations. In England gold currency only exists in name. We 
have the evidence of Lord Montagu Norman on that point that gold sover­
eign0 cannot be claimed as a matter of right by any party in the country. 
In the United States a gold currency simply exists in theory but not in 
practice. Many of you must have studied the evidence given by Governor 
Strong on that subject. I cannot understand the amazing statement made 
bv my Honourable friend. Seth Govind Das. this morning, who is supposed 
to have read the evidence of Lord Montagu Norman as well as that of 
Governor Strong. When the gold standard was introduced in England the 
Chancellor of the Exchequer made an explicit statement, which ib pertinent 
to our discussion here to-day, and I will draw the attention of the House to 
hip remarks on the subject. When this gold standard was introduced in 
1925 he stated thus:

“  Returning to the international gold standard does not mean that we are going to 
issue gold coinage. That is quite unnecessary for the purpose of the gold standard 
and it is out of the question in present circumstances. It would be an unwarrantable 
extravagance which our present financial stringency by no means allows us to indulge 
in. Indeed, I must appeal to all classes in the public interest to continue to use notes 
and to make no change in the habits and practices we have become used to for the 
last 10 years. The practice of the last 10 years has protected the Bank of England and 
other banks against any appreciable demand for sovereigns or half sovereigns."

And what has been the state of affairs in the country ? Since the War the 
people of this country have more readily and more willingly taken to paper 
currency, and this policy encourages them to invest money in bonds and 

M othe* necurities and not to board the money. Are you prepared
* to g  ̂hack on this system? Don't you think it is advisable in the 

interests of India that the people should be taught that their progress as* a 
nation lies in cultivating the banking habit, getting out money from their 
hoards, investing the same in safe banks and enriching themselves ? Money 
invested in hoards is unrecuperative; knoney which goes in circulation and 
is utilised brings in wealth and prosperity. Is it, therefore, advisable that 
we should go back and perpetuate a system which is uneconomical and 
for which there is no necessity or no real demand? My friend Seth Govind 
Das said this morning there is a demand for gold and gold coins. I contro­
vert that statement. There is a demand for gold coins for hoarding pur­
poses, but there is no demand for gold coin for the actual purpose of circu­
lation . . . .  *

T h e  H o n o u rable  S e t h  GOVIND DA’S : T h e r e  is  c e r ta in ly  a  p o p u la r  
d e m a n d  fo r * g o ld  c o in s  w h ic h  is  c o n c lu s iv e ly  p r o v e d .

T h e  H o n o u rable  S ir  MANECKJI DADABHOY: I know more than yoq 
do. *

T h e  H on o u rable  S e t h  GOVIND DAS: You know more of the Govera-r 
toept .demand, you know nothing of the popular demand.
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T h b  H o n o u r a b l e  S i r  MANECKJI DADABHOY: My friend talks of t h e  
popular demand. Let me give him a few ligureB. We bay that even to­
day the demonetisation of the sovereign is recomtmended only for currency 
purposes. As a store of value, if you want to store gold sovereigns in your 
house, who is there to prevent you from doing it? Nobody stops jou . 
What has happened actually? During the five years preceding the War, 
India imported sovereigns to the extent of 11 crores of rupees a year. The 
War of course put a temporary ban on the importation of sovereigns. In 
1924-25 India imported gold bullion to the extent of 73 crores, of which 
14 crores represent imports of sovereigns. Is there anything to prevent 
India from having private iimports if she wants to keep the sovereigns as a 
store of value, to hoard them in the country? There is nothing to prevent 
you from importing sovereigns into this country. This legislation does not 
prevent you from importing gold sovereigns into this country. The pre­
sent section only takes away the tender quality of the sovereign for the 
purposes of currency in this country. But if you like to utilise it as gold, 
you are welcome to buy it ; there is no legislation to prevent you from buying 
it; Government is not going to introduce any legislation to prevent you 
from buying gold. In fact, at no period in the currency history of India 
has any legislation been introduced for the prohibition of gold entering 
this country except for a brief period during the War when gold was required 
for the purpose of fighting the Great War. and a tetaiporary 'ban was put 
on the import of gold. Well, that ban was removed at the earliest possible 
opportunity. There is really nothing to prohibit you from importing gold 
into this country. The passing of the present legislation does not in any 
way prevent you from importing gold and hoarding it if you like to do 8<S? 
As a matter of fact, sovereigns worth crores of rupees have been purchased, 
and even now, though they do not circulate at all since the year 1920, 
sovereigns are pouring in t o  this countrv week bv week, month bv month. 
The onlv object of this legislation. aR I said, is to take awav the tender 
quality of the sovereigns in order that the scheme which we have propounded 
should work satisfactorily and that it should not he wrecked. In connec­
tion with this there has been no difference of opinion. Even our colleague 
Sir Purshotalmdas Thakurdas a*rreed with u* in this view. T will read hi* 
words from paragraph 53 in his Minute of Dissent. He says this *

** But as nine of my colleagues are convinced of the necessity of demonetising the 
sovereign and the half sovereign as essential to the establishment of a crold bullion 
standard, I am prepared to view with diffidence my inability to see eye to eye with them 
and do not press my objections beyond recording my opinion/'
Here our colleague was in agreement with us.

The H onourable Rai Bahadur Lala RAM SARAN DAS: No, no.
The H onourable Str MANECKJI DADABHOY: He did not differ from 

us in this matter, I know.
The H onourable Rai Bahadur Lala RAM SARAN DAS: He got his 

objection put on record.
The H onourable Sir MANECKJI DADABHOY: Since #ien he has 

resiled from the position he had taken up formerly, under the combined 
pressure of the National Party and the Swaraj Party. What has been the 
result of it? *He has entirely given away his own Minute of Dissent by 
taking up the attitude he has taken. The whole Minute of Dissent was 
founded on it, and I shall have another opportunity to speak more about 
it when the Reserve Bank Bill is introduced, but I assure this House that
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it  is  o u r  d e s ir e  t o  g iv e  g o ld  c u r r e n c y , a n d  in  o r d e r  t o  a c c e le r a te  t h e  p e r io d  
o f  t h e  in t r o d u c t io n  o f  t h a t  c u r r e n c y ,  w e  h a v e  m a d e  th is  r e c o k n m e n d a t io n  in
t h e  r e a l in t e r e s t s  o f  t h is  c o u n tr y , a n d  i f  y o u  h a v e  t h e  re a l in t e r e s t s  of
I n d ia  a t  h e a r t ,  t h e n  s u p p o r t  o u r  p r o p o s a l ,  s o  t h a t  y o u  c a n  g e t  g o ld  c u r r e n c y  
a t  n o  d is t a n t  d a t e .

T h e  H o n o u b a ble  M e . G. A. THOMAS (Bombay: Nominated Official) :i 
Sir, I move that the question be now put.

T h e  B on o u e a ble  t h e  PRESIDENT : T h e  q u e s t io n  is  t h a t  t h e  q u e s t io n  
b e  n o w  p u t .

The motion was adopted.
T h e  Hoxoueable th b  PRESIDENT: The question is:

*' That after clause 1 of the Bill the following be inserted as clause 2 :
' (a) The Governor General in Council shall from the 1st day of August, 1927,

establish a gold mint in Bombay or Calcutta, where gold ooin shall be 
minted, containing a quantity of gold, equal to that in the British sovereign, 
and of the same weight and fineness. Such a coin shall be called a gold 
mohur.

(b) Any person who offers to the Governor General in Council, at the office o f
the Master of the Mint, at Bombay or Calcutta, Rs. 13-5-4 shall be entitled 
to receive from the Master of the Mint, a gold sovereign or gold mohur.

(c) Any person who offers to the Master of the Mint at Bombay or Calcutta, a
quantity of gold, equivalent in weight and fineness, to that contained in 
the British sovereign shall be entitled to receive in exchange, for thia 
amount of gold so tendered, a gold sovereign or a gold mohur V

The Council divided:
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The H onourable the PRESIDENT: The question is:
“  That after clause 1 of the Bill the following be inserted as clause 2 :

1 2. In the Indian Coinage Act, 1906, after section 3 the following new section 
shall be inserted and the subsequent sections shall be renumbered 
accordingly :

Gold Coinage.
M . (/) The mint shall coin a gold Mohur containing 123*27447 grains troy of gold 

ll-12ths fine.
(2) Any person who tenders at any time to the Governor General in Council, 

at the Office of the Master of the Mint or at any Government Treasury 
or the Imperial Bank or any of its branches or at any other place 
notified in this behalf by the Governor General in Council in the Gazette 
of India, fine gold and pays seignorage to cover minting charges, 
according to a scale to be notified in the Government Gazette, shall be
entitled to receive gold Mohurs proportionate to the amount of gold
tendered, at the rate of 113*0016 grains of fine gold per Mohur.

(5) The gold Mohur shall be a full legal tender in payment or on account, 
provided that the coin (a) has not lost in weight so as to be more than 
*05 per cent, below the standard weight and has not been defaced.

(4) In the making of the gold Mobur, a remedy shall be allowed of an amount 
not exceeding 5,000ths in weight and 2,000ths in fineness :

Provided that the above provisions shall not come into operation until such date 
as the Governor General in Council may direct in this behalf :

Provided also that such date shall not be later than 1st March, 1028 

"The question ib that that amendment be made.
I think the “ Noes”  have it. *
The H onourable Mr. P. C. DESIKA CHARI: The “ Ayes*’ have it.
The H onourable the PRESIDENT : Is the Honourable Member pro­

posing to challenge a division?
The H onourable Mr. P. C. DESIKA CHARI: Yes, Sir.
The H onourable the PRESIDENT: Will thoBe Honourable Mem­

bers Who vote “ Aye” rise in their places? The “ Ayes”  are 10.
Will those who vote against the amendment rise in their places? The 

"NoeB”  are 27. Therefore, the “ Noes”  have it. •
The motion was negatived.
The H onourable the PRESIDENT: The decisions that have been 

derived at by the House on the Bill dispose of practically all the amend* 
ments which stand on the paper. I now propose to proceed with the 
clauses of the Bill in the usual order.

The question is: 
r “  That clause 2 do stand part of the B ill/ '

The motion was adopted.
Clause 2 was added to the Bill.

’ The H onourable the PRESIDENT: The question is:
“  That clause 3 do stand part of the BilLM *

! The H onourable Rai Bahadur L ala RAM SARAN DAS: Sir, I beg to 
move an amendment:

, “ (fl) That sub-clause (c) (t) of clause 3 of tHe Bill be omitted.
(6) That sub-clause (d) (t) of clause 3 of the Bill be ofoitted.
(c) That sub-clause (e) (it) of clause 3 of the BUI to

cou sroiL  oar s t a t e .  [ 2 5 t h  M a e . 1927.
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The H onourable the PRESIDENT: Before the Honourable Member 
proceeds further, 1 should like to be quite clear on this point. As I have 
read it, I understood that the sub-clauses in the Bill which he seeks to 
amend are necessarily consequential amendments on clause 2 of the Bill 
to demonetise the sovereign and half-sovereign. If that is so, it seems 
to me that with the demonetisation of the sovereign and half-sovereign, 
the amendments the Honourable Member proposes to move are no longer 
proper.

The H onourable Rai Bahadur Lala RAM SARAN DAS : Sir, I beg 
to sav that the demonetization is a different matter to the one which has 
already been debated upon, and so I beg your permission to allow me to 
move the amendment.

The H onourable Sir BASIL BLACKETT: Sir, I do not know whether 
you want me to intervene on this point. The question of the demonetiza­
tion of the sovereign is to some extent a different one from the amend­
ment that has recently been discussed, but that question is disposed of.
1 understand, by the passing of clause *2. Clause 2 has been passed and 
therefore that question of the demonetization of the sovereign is no longer 
open. These amendments to clause 3 are absolutely consequential on the 
proposed amendment to clause 2 which has just now been ruled out. I 
think, Sir, as you have said, that these amendments are ruled out by the 
decision already taken by the Council.

The H onourable the PRESIDENT: That was the point that I endea­
voured to make, not that on the previous decision of the Council with 
regard to clause 4 these amendments are ruled out, but as the House has 
adopted clause 2, the amendments contained in the Bill in clause 8 are 
purely consequential on the passing of clause 2 and therefore, the Hon­
ourable Member's amendments to omit them are decidedly inappropriate: 
The Honourable Member is entitled to speak on the clause if he so desires.

The H onourable Rai B ahadur Lala RAM SARAN DAS: Sir, the 
demonetisation of the sovereign which is in the Bill is such a grave subject 
that I must oppose it and also warn the Government . . . .

The Honourable the PRESIDENT : The Honourable Member is 
rather late in opposing it. The House has already passed clause 2. Clause
2 stands part of the Bill. The Honourable Member’s speech, if it oame 
at all, should have come when clause 2 was put to the House.

The question is:
“  That clause 3 do stand part of the Bill."

The motion was adopted.
* •

Clause 8 was added to the Bill.
The H onourable the PRESIDENT: The question is:
"That clause 5 do stand part of the Bill.”
The H onourable Mr. KUMAR SANKAR ROT CHOUDHURI: Sir, I 

•beg to move:
“  That in sub-clause (J) of danse 5-^for the words • o f the Controller or this Deputy 

Controller, as the casemay be,' the words * of the purchaser ’ be substituted, fV
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The object of this amendment is quite simple. R  is to give the option 

to get gold or sterling to the purchaser instead of leaving it to the Con­
troller or the Deputy Controller. Since the Government have agreed to 
give sterling or gold. I do not see why they should object to give it to the 
purchaser if he wants to have it. 1 submit that the Government ought 
to accept this amendment.

T hb H onourable M r . A. F. L. BRAYNE (Finance Secretary): Sirr 
the amendment seeks to impose on Government a definite obligation to 
give to any person gold, at any time from 1st April, 1927, and that, Sir, 
is an obligation which Government are not in a position during this pro­
visional stage to undertake. The question of the selling of gold would 
arise under the Reserve Bank Bill and only then, when the Reserve Bank 
is fully established, will they be in a position to give gold on demand. At 
present, if this amendment were passed, Government would find them­
selves on the 1st of April, 1927, with somebody coming forward demanding 
a considerable amount of gold. Government would be bound by Statute to 
give that gold which they will not be in a position to do as they have not 
built up any reserve. The option must remain with the Controller of 
Currency as long as he continues to control the currency. I oppose the 
amendment.

T he  H onourable M r . KUMAR SANKAR ROY CHOUDHURI: I 
submit, Sir . . . .  '

T he  H onourable the  PRESIDENT: The Honourable Member has no 
right of reply. Does he wish to make a personal explanation?

T he H onourable M r . KUMAR SANKAR ROY CHOUDHURI: There 
is a subsequent amendment also to this clause.

T he H onourable the  PRESIDENT: I have not yet put the clause. 
I will put the Honourable Member’s first amendment now.

The question is:
“  That in sub-clause (/) of clause 5—for the words * of the Controller or the Deputy 

Controller, rs the case may be.* the words * of the purchaser * be substituted.”
The motion was negatived.
T he H onourable M r . KUMAR SANKAR ROY CHOUDHURI: Sirr 

I beg to move:
“ That in sub-clause (/) of clause 5—for the figures ‘ 1065* the figures ‘ 40 * b® 

substituted.'*
The object of this amendment is to bring this clause into line with clause 
4 in which the figure is 40 instead of 1,065. That amendment was 
accepted by the Government in the Legislative Assembly and my object 
in bringing this amendment is to bring the two classes into lin£.

T he H onourable M r . A. F. L. BRAYNE: It is quite natural for the 
Honourable Member to propose this amendment but the conditions here 
are absolutely different. In the first case, where the amendment was 
carried in the other place, the question at issue was the receipt of gold 
and Govemitfent were prepared to accept the amendment because they 
wished to build up a reserve of gold as quicklv as possible and they did 
not mind taking* small quantities of gold. In this case it is a question of 
the sale of gold, and, if this amendment were made, it would really mean
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that the Government or the Controller of Currency would be competing 
with the bullion market in doing work which it is the business of the bul­
lion market to do. Therefore, I think it would be unfortunate if this 
amendment were carried. The amount already stated, 1,065 tolas, is suffi­
ciently small for all exchange purposes. 1 therefore oppose the amend* 
ment.

T h b  H o n o u rable  t h e  PRESIDENT: T h e  question is:
"  That in sub-clause (I) of clause 5—for the figures *1065 * the figures * 40 ' be 

substituted.'* .
The motion was negatived.
T h e  H o n o u rable  t h e  PRESIDENT: The question is:
“  That clause 5 do stand part of the Bill."*
The motion was adopted.
Clause 5 was added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
T he  H o n o u rable  M r . A. F. L. BRAYNE: Sir, I rise to move the fol­

lowing motion . . . .
T he  H o n o u rable  t h e  PRESIDENT: I think we had better dispose of

the Currency Bill first.
T he  H o n o u rable  M r . A. F. L. BRAYNE: Sir, I move that the Bill 

be passed.
T h e  H o n o u rable  t h e  PRESIDENT: T h e  question is:
“  That the Bill further to amend the Indian Coinage Act, 1906, and the Indian 

Paper Currency Act, 1923, for certain purposes and to lay upon the Governor General 
in Council certain obligations in regard to the purchase of gold and the sale of gold or 
sterling, as passed by the Legislative Assembly, be passed."

T h e  H o n o u rable  M r . V. RAMADAS PANTULU: Sir, I wish to say 
one word. We cannot record our silent vote on this Bill.

T h e  H o n o u rable  t h e  PRESIDENT: If the Honourable Member is 
going to be at all long I propose to adjourn now and hear him afterwards.

T h e  H o n o u rable  M r . V. RAMADAS PANTULU: No. I do not pro­
pose to take more than two minutes, Sir. After the long and weftrv con­
troversy which has been raging over this Bill both outside and inside he 
Legislature it would be inopportune and inadvisable on my part to repeat 
any of those arguments for or t̂igainst it. I would merely point out that 
the public opinion in this country is decidedly against the attitude tnken 
up by Government both with regard to the ratio as well as with regard 
to the introduction of a gold currency. In the Assembly the Government 
were able to win a victory by what may be called a snatch vote, a differ­
ence of three on the question of ratio.

T h e  H o n o u rable  S ir  MANECKJI DADABHOY: By 12 votes finally 
when the €*511 was passed. (i4n Honourable Member: “ And 40 were 
nominated.")

T he  H on o u rable  Mr. V. RAMADAS PANTULU: Tn this House the 
Bill had a more smooth sailing as one would naturally expect it. The5 
two Members of the Central Legislature who were on the CiiiTeney-Com. 
mtefetioft were Sir Purshotamdas Thakurdas and Sir ManeeKji Dadabhoy.'



COUNCIL OF OBAfflS. [25th M a r . 1927.

Appropriately enough, the Member of the Legislature who represented 
the popular view happens to be in the popular Chamber and the country 
owes a deep debt of gratitude to him for so abiy voicing the feelings of 
the country and awakening the con&ciousness of the country to the 
enormities of the Government's exchuuee policy in this country. The 
country however cannot be proud of the other Indian member who is 
sitting in this Council,, who has not voiced the .feelings of the country 
but has merely voiced tjie feelings of the vested interests . . . .

T h e  H o n o u rable  S ir  MANECKJI DADABHOY: That you will find 
out after ten years*

T h e  H on o u r a ble  M r . V . RAMADAS PANTULU: I hope both of us 
will live to see which is true. This House which consists of the pluto­
cratic and official interests will no doubt pass the Bill more easily than 
the Assembly, nevertheless, I venture to point out to the Finance Member, 
who is sitting here, that very soon he will realise that his policy has 
not placed India on the road to prosperity. With these words I oppose 
this motion to pass the Bill.

T h e  H o n o u r a ble  R a i B a h a d u r  L a l a  RAM SAJtAJsT PAS: I  endorse 
the Honourable Mr. Ramadas Pantulu’s remarks as to the wrong policy 
of the Finance Member.

The Honourable Sir BASIL BLACKETT: I do not wish to detain 
the House from its luncheon at this stage. I should like just *to say 
one or two words, a few valedictory words to this Bill and on the welcome 
consequences which we hope to see from it. I should like to protest 
against the assumption that was made by my Honourable friend, Mr. 
Ramadas Pantulu, and by other gentlemen who spoke in opposition to 
the Government, that because they oppose Government therefore they 
are right, that because they oppose Government therefore they represent 
the opinion, of the. people. I assure him tjhat the Government have 
every reason to believe that the opinion of the people has been entirely 
misrepresented by the Honourable Mr. Ramadas Pantulu and h*s friends. 
{An Honourable Member: “ Question.” ) Government, I say, have
every reason to believe it—there will be no question as to that. The 
Honourable Member may doubt whether he believes it, but I think ha 
is one of the minority that does not represent the popular opinion in this 
connection. Organised public opinion has certainly been created to be 
very vocal and very vociferous on this matter and I think Government 
have all the more reason to believe thafr* they do represent the ricrht 
opinion, because in spite of the violent agitation and the organised op­
position they have been able to carry a majority of both Houses of the 
Legislature in their favour. (An Honourable Member: "All nominated
Members.” ) *

There is one subject that I should like to refer to for a moment and 
that is the effect of this ratio on the country and the terrible prophecies 
of disaster that have been made to the Government from tin\9 to time 
during this debate. All sorts of terrible consequences are going to flow 
from the establishment by Statute of a fact which has existed for two 
venra. It is a, little difficult to see why there should be an enormous 
change aq a result of the intervention of the Statute to r»eognfae a 
fact whioh has been in existe&ee for so long. But nevertheless, I do 
know that some of tfce Honourable Members who have attacked thi*

; jMr. V. Bamadas Pantulu.]
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ratio have come to believe that it really will do some harm. I can onlyr; 
1 think, in reply reiterate my strong conviction that they are wrong, and* 
if I may slightly modify the words of Addison, say:

“  T ’ is not in mortals to command success;
But we’ll do more, O ratio, we’ll deserve it.”

The H onourable Rai Bahadur Lala BAM SARAN DAS: Time alone 
will prove it.

The Honourable Sir BASIL BLACKETT: One matter has been 
mentioned several times and that is the difficulty of maintaining the ratio 
of 1a. 6d. In the admirable speech on which I should like to congratulate 
my Honourable colleague, Mr. McWatters, which he made yesterdayr 
the fallacy of the idea was clearly brought out that there is more diffi­
culty in maintaining the ratio once prices are stabilised at one figure 
rather than another figure. (An Honourable Member: “ Then you could 
have maintained it at 2s.” ) It could have been maintained at 28. un­
doubtedly if the Government had had * a balanced budget at the time and 
if prices had in fact been stabilised at anything approaching 2a. at the 
time. But prices were not stabilised at 2a. in 1920 any more than they 
were stabilised at la. Ad. in 1924. The attempt to stabilise it at 2a. 
in 1920 failed and so might have failed an attempt to stabilise it at la. 4d. 
in 1924. But the point I was making is this, that there is a real diffi­
culty in maintaining the stability of Indian exchange at any figure what­
soever and a good deal of the a1 tack that is made has tended to ignore 
this real difficulty. The main difficulty of the Indian currency at the 
present time is the existence of a very large surplus of coined silver 
rupees which are promises by Government to pay one rupee at a fixed 
exchange and these promises have to be redeemed whenever those rupees 
are presented. Unfortunately,, those rupees which came into existence in 
special circumstances just towards the end of the War and just at a time 
when there was a serious rupee famine, are now clearly in excess of what 
is required for circulation. I have not got the figures exactly here, but 
I think that on the 31st March 1919 there was only about 15 to 20 
orores of rupees in the Paper Currency Reserve, that is less than the 
margin required for safety. The figure at present is about 104 crores in 
the Currency Reserve, 20 crores more than this time a year ago. What 
has happened is that people who have held rupees not for circulation, 
purposes but as a store of valne or what is called hoarding, a word which 
I use not with any disparaging signification, and took their rupees out 
of the hoards and replaced them by gold bullion or by silver bullion, or 
in some crtses, a very good thing indeed by bank balances. Those rupees 
have flowed back to the Government treasuries and have to be redeemed. 
In order to redeem them Government have used the reserves for the 
•purpose of redeeming them, and in place of 20 crores and more of sterling 
securities, gold assets, now hold 20 crores and more extra of silver rupees 
as compared with a year ago, and in all 104 crores of silver rupees* 
These are potential gold assets if and when we can sell silver. Obviously 
as bullion th«y are not wor*h 104 crores of rupees or even more than 
half that value, but the difficulties of realising those reserves at an ea*ly 
date are -creAt, and so there i<* a definite strain on the reserves a* a result 
of the existence of these surplus rupees. That strain on the reserves is 

v4hnost entirely indenendent of the ratio. Tt does not matter whether ft 
la. Ad. or la. 6d.' If peonle are tired of holding the silver ,niT>efts in 

their reserve and wish to replace them by other form of coiti or bullion,
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then Government have the liability to redeem those rupees and it does 
not matter really what the particular ratio may be. It has no effect on 
the pace at which those rupees come out for redemption. This is the 
real difficulty of the whole question of maintaining the stability of the 
rupee. We hope to get over that first of all by the fact that, to a large 
extent, at any rate, those surplus rupees have already come out of hoards. 
We do not know how many are left, because it is impossible to find any 
actual statistics; but at any rate it is quite clear that a large proportion 
of the surplus rupees are now safely housed in the Government reserves. 
When once that process of the inflow of rupees from hoards comes to 
an end, all wi'il be comparatively plain sailing. But the attack on the 
Government for using its reserves for the purpose of carrying out its 
obligations, namely, to redeem its promise to pay for the rupees it has 
issued, is one, 1 think, which is very often misconceived, because the 
Government are simply carrying out their promise and they must use 
their reserves for that purpose; they will have to use the reserves, whatever 
thb ratio, and if they did not use these reserves, they would be open to 
very serious criticism. At any rate, the only result could be that stability 
of exchange wouid be lost and gone for ever from the point of view of 
India. That being so, I do hope that people will be a little 
less ungenerous in their accusation repeated time and armin, that 
the Government fritter away the reserves; and remember that the reserves 
are sti'il very large and have been built up to a very great extent by the 
action cf Government in preventing exchange from rising above 1*. 6d. 
Reserves that have been used in the last year for the purpose of main­
taining exchange at la. 6d. were practically all created by the action of 
Government in preventing exchange from rising: above la. 6d. I do not 
wish to pursue this subject. I only wish to make the same appeal that 
I made in another place and that is, now that this controversy is over, 
I do hope that we shall all forget it as quickly as we can and put all 
our minds together in order to produce the best results for India out of 
the very valuable recommendations of the Currency Commission.

The H onourable Sir MANECKJI DADABHOY: Sir, I would like to 
say < nly one word regarding myself. My friend Mr. Bamadas Pantulu 
has made certain observations against me in this House at the last stage 
■of this controversy, and reflections have also been made on my work in 
the Legislative Assembly. Sir, I have no hesitation in stating that I con­
soler the greatest reward of my work is the consciousness of having done 
mv duty. Sir, I may assure this House and the general public that, what­
ever little part I have taken myself in the deliberations of the Royal Com­
mission. T have throughout acted in fear of God and in the best interests of 
my country. I have acted regardless of the cheap encomiums and plaudits 
of politicians of the tvpe of Mr. Ramadas Pantulu or Mr. Jamnadas Mehta.

The Honourable Sir ARTHUR FROOM (Bombay Chamber of Com­
merce): Sir, I do not wish to detain the House for more than one minute. 
J should dislike very much that this great controversial measure should not 
pa«*s a wav from us without a word of congratulation from otfe of the com­
mercial Members of this House to the Honourable the Finance Member on 

.having Hinted through very very troubled water* a measure which, T feel 
<|iut*vconvinced, is for the good and benefit of Tndia. The work was beffim 
bv the Currency Commission, and the Honourable the Finance Member ha* 
poniiDued the good work and has brought it to fruition to-day.
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There is only one. remark I wish to add. I have been astonished all 
through this, debate and the debate in the other place that there should be 
such a lot of discussion on the question of the ratio, the chief object of the 
Bill being lost sight of, in my opinion, over this question of ratio. Stabi­
lity is what we want, and what we have got now—thank goodness. Whether 
it was 1«. 6d. or la. 4d. that did not matter so much. We have had 1*. 6d. 
for several years. We wanted to stabilise the existing ratio, and we have 
done it now. In voting in another place against the Bill in its final stages 
certain Honourable Members shouted “ No". Certain other Honourable 
Members also shouted “ No” in this House at a similar stage of the Bill. 
I wonder if they realise what they were doing. What are the chief points 
of the Bill? We are going to have a gold standard and a Beserve Bank. 
What is the next point? We are going to get rid of what Members in this 
House and Members in the other House as well as the public in India have 
contended for, so many years,—the financial control of India from the 
India Office. It seems to me, Sir, that most of the Honourable Members 
in this House have overlooked those vital points in their discussion on the 
ratio. I was surprised at the words uttered by my Honourable friend on 
my right just now. Looking at the list of amendments to-day, there is 
not one which stands in his name,—and why? Because in speaking the 
other day he got up and said “ I know very little about the whole matter” , 
and having made that admission, I was surprised to hear the tone of his 
remarks just now.

Sir, I finish as I began. I offer on behalf of the European commercial 
community my heartiest congratulations to the Finance Member on his 
great work, his perseverance, the way he has explained again and again 
all difficult points, without losing his Jtemper,—I think very few Members 
of Government could have kept it in the way he has done. He has always 
been at great pains to explain the difficult points, and even now, when the 
Bill is being passed, he has laken the trouble to get up and make some 
further explanation to the Honourable Members of this House. (Applause .̂

T h e  H o n o u rable  t h e  PRESIDENT: The question is:
“  That the Bill further to amend the Indian Coinage Act, 1906, and the Indian 

Paper Currency Act, 1923, for certain purposes, and to lay upon the Governor General 
in Council certain obligations in regard to the purchase of gold and the sale of gold or 
sterling, as passed by the Legislative Assembly, be passed. '

The motion was adopted.
T h e  H o n o u rable  t h e  PRESIDENT: Honourable Members have, I 

am told, before them the list of business for to-morrow. If they will look 
at that, they will see that there are two motions standing in the name of 
the Honourable Mr. Brayne. He has asked me if he may move them to­
day. They are more or less of a formal nature,—motions of concurrence 
in certain recommendations made by the other House. As I understand 
that it is desirable that the other House should take steps to complete the 
constitution of the Joint Committee on the Bills referred to in those motions 
and as that House cannot take steps to do that until they receive a message 
of concunrence from this Chamber, I propose to allow Mr. Brayne to move 
them now.

GOLD STANDARD AND RESERVE BANK OF INDIA BILL.
M o tio n  f o r  refe r e n c e  to  a J o in t  C om m ittee .

T h e  H o n o u rable  M r . A. F. L. BRAYNE (Finance Secretary): May I 
move the second motion first? o



T h b  H o n o o b a b l b  t h e  PRESIDENT: Certainly.
T h e  H o n o u r a b l e  M b . A. F .  L. BRAYNE: I  m o v e ,  Sir

That this Cooncil do recommend to the Legislative Assembly that the Bill to 
establish a gold standard currency for British India and constitute a Reserve Bank 
of India, be referred to a Joint Committee of the Council of State and of the Legisla­
tive Assembly, and that the Joint Committee do consist of 28 members.0

As Honourable Members are aware, this Bill is one of the most momentous
which has come or will come before the Indian Legislature. It establishes
not only a gold standard, but it also transfers the control over the currency
and credit. Government remittances and the note issue to a Central Bank
and it is most desirable that a long Bill of such great importance should
be considered by a representative Committee consisting of 14 Members
from each Chamber.

The motion was adopted.
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IMPERIAL BANK OF INDIA (AMENDMENT) BILL.
M o t io n  f o b  r e fe r e n c e  to  a  J o in t  C o m m it t e e .

T he  H onourable Mr. A. F. L. BRAYNE (Finance Secretary): Sir, I
move;]

“  That this Council do recommend to the Legislative Assembly that the Bill further
to amend the Imperial Bank of India Act, 1920, for certain purposes, be referred to a 
Joint Committee of the Council of State and of the Legislative Assembly, and that tlie 
Joint Committee do consist of 28 members." *

Sir, this amendment to the Imperial Bank of India Act is necessary,
because with the establishment of the Reserve Bank, certain of the func­
tions of the Imperial Bank will pass to the Reserve Bank. It is proposed
also to remove certain restrictions which are now imposed on the Imperial
Bank such as the restrictions on exchange business and business in London.
As the larger Bill is being considered by a Joint Committee, it is desirable
that this Bill which hangs upon it should also be considered by the same
Committee.

Sir, I move.
The motion was adopted.
The Council then adjourned till Ten of the Clock on Saturday, the 26th

March. 1027. *




